S, C. T. C. No. 342

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

(1985-86)
(EIGHTH LOK SABHA)

FOURTH REPORT
MINISTRY OF INDUSTRY

(DEPARTMENT OF PUBLIC ENTERPRISES)

Reservations for, and Employment of, Scheduled
Castes And Scheduled Tribes in Bharat
Heavy Electricals Ltd. (Hyderabad
and Hardwar Units)

T
ros

Presented to Lok Sabha on
Laid $n Rajya Sabha on

LOK SABHA SECRETARIAT
NEW DELHI

Octolr, 1985/Asvina, 1907 (8)
2% 51 \;\ Price : Rs. 4.50



Corrigenda
to thae
Fourth Keport (1985-86) of the Committec on the
Welfarc of Schedulcd Castes and Scheduled Tribes
(Seventh Lok Sabha).

Page Para Line No. For Ecad
No. No.
3. ol 15 1.5 1.495
10. 2.12 2 Rescttlencnt Recruitioent
11, 2.14 6 better letter
L. 2.31 2 employmees  employccs
. Lo attend attended
24, 3.29 10 recrved rcserved
26. 3.38 9 therc there
rclaxation
31. 3.58 g1 for far
L1, L1 12 26% . 86%
L6, La11 5 shotfall shortfall
K7, 4.18 1 falled fallen
48, 4,22 1 datc data
2 given in  given in appcndices

89. 2.13 17  superimpcse  superimpose

2. 14 9 bctter letter



CONTENTS

Pacz

Couposrtions or Tue Commmrrer . . . . . (iii)
InTRODUCTION .o . . “ . . . . Q)
Craprrr 1. INTRODUCTORY

A. Organisation . . . . 1

B. Bourd of Directors [ ]

C. Rol* of Department of Heavy Industry . 3
CuarteEr I1. REservATIONS i

A. Implementation of Reservation Orders . . . . 7

B. Liaison Officer and Cell . . . . . v

C. Redressal of Grievancies . . . 14
Cuarrer I11. RECRUITMENT AND PROMOTION

A. Recruitment Procedure 4 . . 17

B. Relaxation/Concessians. . . a3

C. Promotions . . . . . . . . . 26

D. Recruitment Bn_ardleeparmnul Promotion Committeer ss

F. Rosters . B . . . . . 9%

F. De-reservations 36
Cuarrer IV, Starr STRENGTH & SpoRTRALLS

A. Staff Strength and Shortfal's . . . 4t

B. Training . . . . . . . . . 49

C. Apprenticeship Training . . . . . 53
Cuarren V. Muscrrransous

A. Homsing Facilities . . . . 58

B. Welfurce Schemes . . . . . . 50

el Y
‘ ML
FARLIAMENT LiBr
Oentral Govt, Publics
@ Acc. Ne, RC...£94)%
2078 LS—1 m_.__m,_,_]aa;‘j



I.

I1.

111

1v.
V.

VL

VIIL.

VIII
IX.

ArrENDICHS

ll:lﬁ of Manufacturing and Service Divisions~ Bharat Heovy FElectricals

. . . . . . . . . .

Article 116 of the Articles of Association

Grievance Procedure . .
Promotion Policy and Rules

Minimum Eligibility period of service for Promotions .

Staff strength in Hyderabad Unit in 1983 . .
Staff strength in HEFP, Hardwar Unit as on 1-1-1984
Staff strengeh in CFFP, H rdw.r Unit as on 1-1-1984

Circular lctter to Units regarding special training to Schcdulcd C.mrs/
Scheduled Tribe Engineering Graduates . .

Statcment showing No. of apprentices nppomtrd ard Schedulcd C.~sn-/
Scheduled Tribe amung them . .

Statem:nt shawing No. rf apprentices absorbed . .

. Village Adoption Scheme (Hardwar Unit) . . .
XIII.

Summry of conclusions and recommendations contained in the Report

(i)

Pace

66

8

82

83
84

85



COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

(1985-86)

e

Shri Krishan Datt Sultanpuri—Chairman
MEMBERS
Lok Sabha

2. Kumari Mamata Banerjee
3. Shri Banwari Lal
4. Shri Radhakanta Digal
5. Shri Prithvi Chand Kisku
6. Shri K. Kunjambu
7. Shri Wangpha Lowang
8. Shri M. Mahalingam
9. Shri Narsinh Makwana
10. Prof. Meijinlung Kamson
11. Shrimati Sumati Oraon .
12. Shri Uttambhai H Patel
13 Shri Puchalapalli Penchalaiah
14. Shri Amarsinh Rathawa
15. Shri Baju Ban Riyan
16. Shri Ananta Prasad Sethi
17. Shri Narsing Suryawanshi
18. Shri Bhausaheb Thorat
19. Dr. V. Venkatesh
20. Shri Mukul Wasnik
Rajya Sabha ‘
21. Shri Aladi Aruna alias V. Arunachalam

22. Shri Dharanidhar Basumatari
23. Chowdhary Ram Sewak

(i)



24,
25.
26.
27.
28.
29.
30.

(iv)

Shri Shantimoy Ghosh

Prof. N. M. Kamble

Shri Ram Naresh Kushwaha
Shri Ramkrishna Mazumdar
Shri V. C. Kesava Rao
Shri Roshan Lal

Shri Scato Swu

- SECRETARIAT

. Shri M. K. Mathur—Joint Secretary
. Shri P. C. Chaudhry—Chief Legislative Committee Officer
. Shri Kuldip Sahai—Senior Legislative Committee Officer.



INTRODUCTION

I, the Chairman, Committec on the Welfare of Scheduled Castes
and Scheduled Tribes, having been authorised by the Committee to
submit the Report on their behalf, present this Fourth Report (Eighth
Lok Sabha) on the Ministry of Industry (Department of Public Enter-
prises)—Reservations for, and employment of, Scheduled Castes
and Scheduled Tribes in Bharat Heavy Electricals Limited (Hyderabad
& Hardwar Units).

2. The Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes (1984-85) took evidence of the representatives of the
erstwhile Ministry of Industry and Company Affairs (Department of
Heavy Industry) on the 29th, 30th and 31st October, 1984. The
present Committee (1985-86) place on record their appreciation of
the commendable work done by the previous Committee in taking
cvidence and obtaining useful information for the Report. The
Committee also wish to express their thanks to the officers of the
erstwhile Ministry of Industry and Company Affairs (Department of
Heavy Industry) and representatives of Bharat Heavy Electricals
Limited for placing before the Committee (1984-85) material and
information the Committec wanted in connection with the examina-

tion of the subject.

3. The Report was considered and adopted by the Committee on
14th October, 198S5.

4. A Summary of conclusions/recommendations contained in the
Report is appended. (Appendix—XIIT).

NEw DELHI; KRISHAN DATT SULTANPURI,
October 16, 1985 Chairman,
Asvina 24, 1907 (S) Committee on the Welfare of

Scheduled Castes and
Scheduled Tribes.

(v)



CHAPTER 1 w
INTRODUCTORY
A. Organisation

1.1 Estblished in 1956, Bharat Heavy Electricals Limited is today
the largest engineering and manutacturing organisation of its kind
in Public Sector in India. It is an autonomous body registered under
Companies Act, 1956. The Company provides products, systems and
services in the field of Energy, Industry & Transportation and ranks
among the top 12 organisations in the world engaged in the manufac-
ture of power equipment. With a view to make the organisation more
sensitive to the needs of the Company’s customers, the organisation
has been restructured into two distinct sectors—Power and Industry.
These two sectors are supported by fourteen manufacturing and twelve
service Divisions. (Appendix 1).

1.2 BHEL is governed by a Board of Directors comprising of
five full time Directors, five part time Directors and two Directors
from the Ministry of Industry, Government of India. The Chairman
& Managing Director is Chief Executive of the Company. In manag-
ing the affairs of the Company the Chairman is assisted by the Manage-
ment Committee which consists of all Functional Directors, Executive
Directors and Group General Managers.

1.3 The major Corporate functions such as Personnel, Finance,
Technical are headed by the Functional Directors. The Director (P)
is Incharge of the Personne! function. In addition, Management
Development Institute, Productivity Group and Publicity & Public
Relations Department are also controlled by Director (Personnel).

1.4 The Hyderabad Unit of BHEL is headed by a Group General
Manager. The Departments/functions in the Unit are organised on
a functional basis and varicus product/operation divisions and service
divisions are formed. Each division is headed by a General Manager/
Additional General Manager and in case of two departments, they
are headed by Deputy General Managers independently reporting to
Group General Managers.

1.5 BHEL, Hardwar comprises of two manufacturing divisions
namely—Heavy Electrical Equipment Plant (HEEP) and Central
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rounary Forge Plant (CraP). osoin the Umits ol bHEL, Hardwai
are neaded oy Group Geueral Manager.

1.6 The matters pertaining 0 rescrvation of  Scheduled Castey
Scheduled Irioe are looked atier by the Personnel Leparument e
two Unuts.

+ 1.7 During the course ol evidence the representative ol the Under-
taking stated wat the two plants at Hardwar were totally independent.
Heavy Liectricals Equipment Piant was set up in 1967 while the
Central Foundary Forge Plant went into production in 1974. The
collaboration for the Central Foundary Forge Plant was with the
French people and that of the HEEP was with the Soviet Union.
Budget-wise, the two plants were separate since they had stairted at
different points of time and their rates of bonus were different. Both
the plants were, however, under one Chief Executive. He further
stated that recruitment for Group ‘A’ posts was centrally controlled
while recruitment for other categorics was being done unit-wise at
Hardwar.

B. Board of Directors

1.8 It has been stated that BHEL Board of Directors comprise of
five fuil-time functional Directors including the Chairman & Manag-
ing Director, five part time Directors and two ex-officio Directors from
Munistry of Industry, Goverrment of India.

1.9 There is no member belonging to Scheduled Caste/Scheduled
Tribe in the Board.

1.10 Regarding the criteria for selection of Members on the Board
of Directors it has been stated that the persons concerned should be
able to contribute to the deliberations of the Board of Directors of
BHEL for giving suitable directions towards efficient functioning of
the Company within the overall policy of the Government of India.

1.11 No proposal is under consideration at present to have a
member belonging to Scheduled Caste/Scheduled Tribe in the Board
of Directors of BHEL. .

1.12 With regard to the representation of Scheduled Castes and
Scheduled Tribes in the Board of Directors, the representative of the
Ministry stated during evidence that the Board of Directors was a
managing body whose objective was to run the company properly
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and implement the Government directives. With this end in view
only experienced persons were appointed to the Board of Directors.

1.13 In reply to a question he farther stated that the Appointnents
Committee of Cabinet consisting of Prime Minister, Minister of Home
Affairs and the Minister of the concerned Ministry was the final autho-
rity for selection of members of the Board. However, the Public
Enterprises Selection Board first interviewed people and suggested
names of persons found suitable for the job in order of merit.

1.14 When asked whether the company was prepared to take a
policy decision that one person belonging to Scheduled Caste/
Scheduled Tribe should be on the Board of Directors, the representa-
tive of the Ministry stated that it was jor the Government to decide.
The witness added that at the Board level merit and competence should
be the only criteria.

1.5 The Committee note that the Board of Directors of Bharat
Heavy Electricals Limited consists of five full-time functional Directors
including the Chairman and Managing Director, five part time Directors
and two Directors from the Ministry of Industry, Government of India.
None of the Directors belongs to Scheduled Castes or Scheduled Tribes,
The Committee further note that the Appointments Committee of the
Cabinet is the final authority for selection of functional Directors from
a panel of names suggested by Public Enterprises Selection Board. The
Commiittee recommend that as a matter of policy, on the lines of
nationalised banks, at least one person belonging to Scheduled Castes
Scheduled Tribes should be appointed on the Board of Directors of
BHEL with a view to safeguard the interests of Scheduled Caste
Scheduled Tribe employees. The Committee firmly believe that with
sincere and concerted efforts it should not be difficult to find a person
of ‘merit and competence’ from amongst Scheduled Castes'Scheduled
Tribes for appointment on the Board of Directors,

The Committee would, therefore, lke the Government to ensure
that at least one Director is appointed on the Board from the Sche-
duled Castes!'Scheduled Tribes at the earliest opportunity.

C. Role of Department of Heavy Industry

1.16 The Committee have been informed that the organisationd set
up of the Ministry of Industry (Department of Heavy Industry) in
regard to the implementation of orders regarding reservation for, and
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employment of, Scheduled Castes dnd Scheduled Tribes in Bharat
Heavy Electricals Limited is as under:

Secretary (Heavy Industry)
i
I I
Joint Secretary Joint Secretary
I |
Director Deputy Secretary
I I
Under Secretary Under Secretary
I |
Section Officer Section Officer

1.17 The representative of the Ministry expldined during the course
of evidence that there were four Joint Secretaries and each had got
certain types of industries allotted to him, He also looked after admi-
nistration of some of the Public Sector Undertakings. Work relating
to Scheduled Castes and Scheduled Tribes being an important subject
was under the administrative contro] of ome Joint Secretary.

1.18 The work regarding reservation for and employment of Sche-
duled Castes and Scheduled Tribes is being dealt with along with other
work in Coordination Section of Department of Heavy Industry. The
instructions of the Government and President’s directive in the matter
are forwarded to BHEL for strict compliance. Necessary information
is collected from BHEL to see that they are implementing Govern-
ment’s policy, as also to consider their problems, if any, in this regard.

1.19 It has been stated that an Officer of the rank of Director in
the Department of Heavy Industry has been appointed as ‘Liaison
Officer.’

1.20 The duties of the Liaison Officer dre to coordinate the work
relating to representation of Scheduled Caste|Scheduled Tribe in public
sector undertakings under the Department of Heavy Industry.

1.21 Coordination Section where coordination of this work in
addition to other work, is being handled, is under the charge of the
Lisison Officer, who is also assisted by an Under Secretary who belongs
to Scheduled Caste.

1.22 The strength of the Coordination Section is indicated below:

Section Officer—One
Assistants—Three
L.D.Cs.—Two
Daftry—One



1.23 One Assistant in Coordination Section is looking after the
work regarding reservation of Scheduled Caste|Scheduled Tribe in
addition to other items of work. Section Officer in the Coordination
Section belongs to Scheduled Tribe.

1.24 When asked why there was no Scheduled CasteScheduled
Tribe among Assistants or Clerks, the representative of the Ministry
stated during evidence that Assistants or L.D.Cs. did not decide cases.
However, when the Chairman pointed out that psychology of the
officers had to be changed, the representative of the Ministry promised
to look into it and give it a practical shape.

1.25 When asked why a separate Cell for reservation work had
not been created in the Department of Heavy Industry ay per the direc-
tives, the representative of the Department of Heavy Industy stated as
under:

“A Cell can be of one person and also of one hundred persons.
The size will depend upon the total work-load. Since the
work-load during the last two ycars was not too much.
we have made it a part of coordination section and within
the coordination section an Assistant has been made
exclusively in charge of this work which is being super-
vised by an Oflicer of the rank of Director.”

1.26 When the Committee enquired how it was possible for onc
Assistant to look after the work of 22 Undertakings, the representative
of the Ministry stated that it was a question of total work-load. During
the last two years they had not got even one complaint from any of the
employees in any public sector organisation.

1.27 In reply to a question the representative of the Ministry said
that they did not feel it justified to establish a separate Cell.

1.28 When it was pointed out that it was a violation of the Govern-
ment directive, he stated & under:

“Government have not said that you must create a Cell of ten
or five persons.”

1.29 The Committee note that an officer of the rank of Director
in the Department of Heavy Industry has been appointed as ‘Lisison
Officer’ for coordinating the work relating to representation of Sche-
duled Castes/Schednled Tribes in public sector undertakings under the
Departuent, There is no separate Scheduled Caste/Schednled Tribe
Cell in the Department to assist the Liaison Officer to discharge his
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duties effectively insofar as implementation of reservation policy is con-
cerned. Instead, one assistant in Coordination section is looking aftci
the work regarding reservation of Scheduled Castes/Scheduled Tribes in
addition to other items of work assigned to him,

1.30 The Committee fail to understand how one person can do full
justice to the work relating to proper representation of Scheduled Castes:
Scheduled Tribes in services in the Department of Heavy Industry as
well as in the 22 public sector undertakings under that Department.

1.31 The Committee cannot accept the explanation given by the
representative of the Ministry of Industry during the course of evidence
that “Cell can be of one person and also of one hundred persons. The
size will depend upon the total work joad™.

1.32 The Committee need hardly stress that Government instrue -
tions in relation to the reservation policy have to followed by all Mini:
tries without any exception.

1.33 The Committee would like to point out that in their O.M.
No. 27/2/68-Estt.(ST) dated 19th April, 1969 the Ministry of Home
Afiairs had requested all Ministries/Departments to set up a Cell to
ensure due compliance of the orders of reservation issued from time to
time in favour of Scheduled Castes/Scheduled Tribes, ensuring prompt
disposal of the grievances of the employees of these classes and to
scrutinise and consolidate the statistical data in respect of all Depart-
ments under their control in the prescribed forms, The Committec
recommend that in compliance with these instructions, a separate celf
with adegpate staff should be set up immediately in the Department ¢’
Heavy Industry which should function under the direct control of the
Liaison Officer. The Committee further recommend that the creation
of the Cell and the duties assigned to it should be brought to the notic*
of the employees in the Department of Heavy Industry as well as in
the Public Undertakings under its administrative control through 2
circular, The circular should also be put on the Notice Boards.



CHAPTER 1I
RESERVATIONS
A. Implementation of Reservation Orderg

2.1 It has been stated that reservation for Scheduled Castes|Sche-
duled Tribes in the natter of direct recruitment and promotion in
Bharat Heavy Llectrical limited are made in terms of the Presiden-
tial Ditectives communicated by the Ministry of Industry. First
Presidential Directive on the subject was received by BHEL vide
the then Ministry of Industrial Development O.M, No. Pr.C 14(13)|
69 dated 28th Julv, 1970. This was followed by Supplementary Direc-
tives received vide Ministry of Heavy Industry O.M. dated 29th Sep-

tember, 1974,

2.2 Asked whether orders issued by the Department of Personnel
and Administrative Reforms regarding reservations were communi-
cated by the Ministry of Industry (Department of Heavy Industry) to
the Public Undertaking. under its adminisatrtive control simultane-
ously, the Committee have been informed that the orders of the De-
partment of Personnel and Administrative Reforms are circulated by
the Department of Heavy Indusiry to the Public Undertakings as soon
as these are received in the Department. Uniess the orders are such
that action is required to bc taken by Bureau of Public Enterprtises
first, the Department of Heavy Industry do not wait for Bureau of
Public Enterprise’s advice. Government's orders take effect from the
date of issue unless otherwise specified and the Public Undertakings
should follow the Government's practice in the matter.

2.3 The Committee have been inforined that percentages of reser-
vation in favour of Scheduled Castes and Scheduled Tribes and the
dates of their enforcement are as under:

Hyderabad Unit
(i) Posts filled bv direct recruitment:
(a) Direct recruitment on all India basis by means of open
competitive test:
Reserved for SC 15%
Reserved for ST N [ 14
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(b) Direct recruitment to Group ‘C’ and "D’ posts normally
attracting candidates from the region:

Reserved for SC 13%
Reserved for ST 5%
(ii) Posts filled by promotion. )
Reserved for SC 15 0/;
Reserved for ST 74%

Date of enforcement

Posts filled by direct recruitment:

The reservation oders have been implemented from 28-7-1970
and the orders issued thereafter from time to time have
been adopted,

Posts filled by promotion.

‘i‘he reservations have been brought into effect from 4-1 1-1974.
Hardwar Unit
(i) Posts filled by direct recruitment:
(a) Direct recruitment on All India basis by means of open
competefive fest:
Reserved for SC—15%, for ST—T}%

(b) Direct recruitment to Group C and D posts normally
attracting candidates from the region:

Reserved for SC—21%, for ST—5%
(ii) Posts filled by promotion:
Reserved for SC—15%, for ST—731%

Reservations for Scheduled Caste|Scheduled Tribg have been made
in HEEP from 28th Julv, 1970 and in CFFP from 1974 that is from
the date of inception.

2.4 In Ministry of Home Affairs O.M.No.5/1/63-SCT(1) dated
4-3-1964, Ministries were requested to issue suitable instructions to
the public sector undertakings under their control to make reservations
fo Scheduled Castes and Schieduled Tribes on the lines of the reser-
vations in Central Government services. First directive in this regard



was forwarded by the Bureau of Public Enterprises to the administra-
tive Ministries for issue to the Public Undertakings vide O.M. No.
2(115)|68 BPE(GM) dated 18-9-1969 while reservations in BHEL
were enforced from 28-7-1970. Giving reasons for delay in extending
resevation orders to Bharat Heavy Electricals Limited, the represen-
tative of the Ministry explained during evidence that in the original
Memorandum and Articles of Association of Bnarat Heavy Electricals
Limited drafted at the time of its inception, there was no clause which
emplowered the Government to issue any directive to Bharat Heavy
Electricals Limited. No need had arisen for that. When the need
arose for issuing Presidential directive for implementing reservation
for Scheduleq Castes|Scheduled Tribes, the legal omission was noticed
and it was felt that Articles of Association of Bharat Heavy Electricals
Limited would have to be amended first. All this delay was on account

of that and it was not due to any negligence.

2.5 Relevant article, namely. article 116 of the Articles of Asso-
ciation of BHEL as it stood at the time of inception and as amended
is given at Appendix—II.

2.6 When asked whether it was necessary to amend the Memoran-
dum and Articles of Association for implementing Government
instructions, the represcitative of the Ministty has stated during

evidence as under:—

“If it is an Act passed by Parliament, then automatically it
applies. But this was a directive issued by the Govern-
ment, It was not a legislative measure.”

2.7 In reply to a question whether afier amemiment of Articles of
Association, the directive could not be implemented with retrospective
effect, the representative of the Ministry stated that the recruitiment
which had been made earlier could not be changed. He further stated
that they were making efforts to fill up the shortfall on the basis of
total strength of the Company and that meant that the Directive regard-
ing reservation would be implemented from the date the Company
was formed. The Dircctive was received by the Company from the
Bureau of Public Enterprises ia September, 1969. Hydecrabad Unit
was set up in 1962, the construction was started in 1963 and it was
commissioned in 1965.

2.8 It was pointed out. that reservations in promotions in Bharat
Heavy Electricals Limited were effected w.d.f. 4-11-1974. Asked to
state reasons for delay of more than 4 years for enforcing reservations
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in promotions, the representative of the Undertaking replicd  as
under: '

“When the directive was first reccived in 1970. there was ne
reservation for Scheduled Caste/Scheduled Tribe for
appointments made by promotion on the basis of senio-
rity subject to fitness. But, later on, in November. 1974
a directive was received by. which reservation was made
to the extent of 15% for Scheduled Castes and 73 for
Scheduled Tribes.”

2.9 The representative of the Ministrv of Industry further explained
that in 1970 directive, it was made clear that reservation will not apply
to promotion by seniority subject to fitness,  Tn 1974 this embargo
was lifted.

2.10 The Committee pointed out that reservations in promotion on
the basis of seniority subject to fitness were made applicable to Min-
istries/Departments in 1972 but Bureau of Public Enterprises took
years to circulate it to the Public Undertakings.

2.11 The Committee note that the orders issucd by the Department
of Personnel and Administrative Reforms regarding reservations in
services are circulated simultaneously by the Department of Heavv
Industry to the Public Undertakings under their administrative control
for necessary action. Unless the orders are such that action is required
to be taken by the Bureau of Public Enterprises. the Department of
Heavy Industry do not wait for the advice of the Bureau.

2.12 The Committee further note that the reservations in direct
resettloment have been enforced in BHEL w.e.f. 28-7-1970 while the first
directive by the Bureau of Public Enterprises was issued to the adminis-
trative Ministries on 18-9-1969. The Committee have been informed
during evidence that delay in extending reservation orders to BHEJ
occurred as there was no clanse in Articles of Association of the Com-
pany, as originally drafted, which could enable the Government to issue
Directive to BHEL on reservation, The Articles of Association had
consequently to be amended.

2.13 The Committee regret to note that it tqoic almost a year to
amend the Articles of Association of the Company and as a result the
Scheduled Caste/Scheduled Tribe candidates were denied the benefit
of reservation during that period. The Committee are of the firm
apinion that the Teservation orders should have been made applicable

from the date of issue of the orders by the Bureaun of Public Enterpriscs
and not from any future date.
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" The Committee are not convinced with the piea of the Ministry that
the Government Directive could not be enforced in the absence of any
enabling provision in the Articles of Associat on of the Company. They
would like to stress that the Government Directive regarding reserv--
tions would superimpese on any Article of Associstion of the Company.
The Committee also note that Article 116 of the Articles of Associa-
tion of the Company clearly provided that the Directors shall give
immediate effect to the Directive issued by the Government,

z.iTTbe Committee trust that the assurance given by the represen-
tative of the Department of Heavy Industry that efforts were being
made to fill up the shortfall in reserved posts on the basis of toto!
strength of the Company which would tantamount to the directive on
reservation becoming applicable from the date of formation of the
Company would be fulfilled in better and spirit, -

2.15 Reservations in promotion have been effected in  BHFJ.
w.ef. 4-11-1974, The Committer have heen ‘nfarmed Auring evidence
that in the directive received in 1970, there was no provision for rescr-
vation in promotions made on the basis of seniority subject to fitnes:.
This provision was made -in the subsequenf directive issued by the
Burean of Public Enterprises in November, 1974,

2.16 The Committe note that reservationg in promotions on the basis
of seniority subject to fitness were made apolicable to Ministries/De-
partments in November, 1972 vide Department of Personne] O.M.
No. 2712/71-Estt(SCT) dated 27th Navember 1972. Onveceipt of
these orders the Department of Heavy Industry should have circalated
them to BHEL and other public enterprises under their administrative
contro] for necessary action, without delay and without waiting for anv

. directive from the Bureau of Public Fnterprisve, The Committee fer!
stronely that as a result of delay of two yeats in enforcement of these
orders, the Scheduled Caste/Scheduled Tribe emplovees have heen
dewrived of the opnortunity for twn vears ta set pmmotional quots
under these orders without ‘any fault on their part. The Committee re-
commend that the Department of Heavy Industry should fix responci-
bility for<the serious lapse in applying these orders to BRAFL in 1972
itself. The Committee wonld like to be informed of the investieations
made and action taken in the matter. The Committee wonld also Wike
the Government to consider as to how the perwons who have suffered
on account of this delay should be compensated,

2.17 m-cmmmndmammmcmrmc
directive on reservation in promotion on the basis of semiority subject

. 2078 LS—2. .
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to fitmess was made applicable to Ministries/Departments in 1972, why
the Burean of Public Enterprises took two years to circulate 1t to the
Public Undertakings, The Committee would like to know the
reasons for this inordinate delay on the part of the Buresu of Public
_Enterprises. | .
The Committee, however, recommend that the orders/instructions
fssued to the Mihistries/Departments by the Department of Personnel
relating to reservations im services should be made applicable. s'multa-
mecusly to the public enterprises under their administrative control and
mo time should be lost in the observance of procedural formalities.

B. Liaison Officer Cell

2.18 It has been stated # a note furiished to the Committee that
Liaison Officers have been npminaterd in «ll units of BHEL to: watch
the ‘implementation of reservation orders. Liaison Officer prdsently
nominated in Hyderabad Unit is a Deputy Manager (Pers) in the pay
soale of Rs. 1800-—2480.

2.19 The duties of Liaison Officar are:

(1) Ensuring compliance by the concerned authorities and
watching the implementation of the reservation directives
in favour of Scheduled Caste/Scheduled Tribe candidates.

(2) Scrutiny and inspection of the rosters being maintained.

(3) Ensuring submission of periodical returns to the Corpo-
rate Office for submission to the concerned authorities, as
required. . T :

(4) Extending neoessary guidance to the concerned sections
on various instructions/directives in the matter of reser-

vations for Scheduled Caste/Scheduled Tribe communi-

(5) Assisting the visiting teams from the Commissioner’s Office
and Study Group/Parliamentary Committees* during their
examination of the matters pertaining to reservations for

. Scheduled Caste/Scheduled Tribe communities.

2.20 There is a Cell consisting of one Supervisor and istan
under the direct contral of the Liaison Offiger. s .

221 In Hardwar upit of BHEL the Cell consists of a Liaison
Officer of the rank of Manager (Personnel) assisted ceant
Gr. 1 belonging to Scheduled Caste com ‘mm;;gfmed by an Assistant
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2.22 The duties of the Liaison Officer pre as under;

(1) To ensure compliance of the orders and instructions of
Government pertaining to reservation of vacancies for
Scheduled Caste/Scheduled Tribe candidates.

(2) Collecting and consolidating and despatching of Aanual
Returng relating to representations of Scheduled Caste/

Scheduled Tribe,

(3) To attend to. grievances of Scheduled .Caste/Scheduled
Tribe employees, j

-

© (4) To conduct inspection of rosters.

2.23 The representative of the Ministry stated during evidence that
. both at Hyderabad and Hardwar, there were Liaison Officers for
Scheduled Caste/Scheduled Tribe work and thére were w‘m hoards to
indicate the same.

2.24 When it was pomnted out that the workers in Hyderabad unit
did not know gbout the Liaison Officer, the represent: mu of  the
undertaking said that 4 rotice to that cffect wmud be put up on the
board for the informaticn of the employees.

2.25 In reply to a question whether the Liaison Officér could be
appointed to do exclusively the work relating to Scheduled Caste/
Scheduled Tribe, the representative of the Ministry stated during evi-
dence that it depended upon the work load. There was no rule that

- Liaison Officer should be appointed exclusively for Scheduled Caste/
Scheduled Tribe work, : ,

ey The Liaison Officer at Hardwar unit mainly looked after the v
_ work relating to Scheduled Castes and Scheduled Tribes.
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2.29 During the course- Ot tneur siudy tours, the Committee have
observed that we Liaison Umcers aie DOL aways fuuy conversant
with the various instructions issued regarding reservatiops tor Sche-
 duled Castes/Schéedwed Trbes. On account ot lack of information
and knowledge, they are nct able to ensure due compliance of reserva-
tion orders by the appointing authonty. The Committee, therefore,
recommend that suitable training courses should be arranged for the
Liaison Officers in varivus units of BHEL so as to enable them to
get fully acquainted with the rules/instructions relating to reservation
in services issued from time to time and their correct interpretation.

2.30 The Commitee akso suggest that Department of - Heavy
lndustry should arrange similar traifling courses for the benéfit of
Liaison Oﬂicers in the various pubhc enterpriseg under their control.’

i C. Redressal of Grievances

2,31 It has been stated that there is a well established grievance
procedure in voguc in Hyderabad Unit, for redressal of grievances.
Besides this, employmees are free to take up their grievances either
with th Departmental Heads in.general of with the Liaison Officer
in case of Scheduled Caste/Scheduled Tribe candidates, so that
grievances submitted by .them are reviewed and attend fo promptly
Details of the Grievance Procedure are given' in Appendix III.

2.32 The €ommittee have been informed that a centralised griev-
ance register common to- all non-executive ‘employees is maintained
to process the grievances, under the Company’s grievance procedure.
There is, however, no scparate grievance register, for Scheduled
Caste/Scheduled Tribe cmployees. However, arrangements are being
made to do so. . o

2.33 At Hardwar Unit a register is kept for entering complaints
received from Scheduled Caste/Scheduled. Tribe candidates and
action taken thereon is indicated against the entries. The number of

complaints received during 1982 and 1983 were 29 and 10
respectively. ' ’

2 34 The complaint register is checked by the Liaison Officer
periodically to ensure that complaints are disposed of promptly..
2.35 During evidence, the representative of the undertaking

stated that complaints regarding matters other than promotion had
to be submitted to the manager. If it was not disposed of at that level
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‘to the satisfaction of the comp.anant, it was be seat to Gricvances
Comnutiee. © 1he Liawon Umlucer at Hardwar had received 29 such
complawmts dunng 1¥s2 out o whicn 14 had been disposed of and
for the remaiming 15 they couid not give any help. Similarly, in 1983
out of 10 complaints, they had not obeen aole to help in 3 cases. He
further stated that 5 complants pertained to traming abroad, 3
-related to fedeiations 1 was about termination of service, 1 relawd
to promotion and 1 about providing material for constructing a jhuggi.

* 2.36 In regard to recognition of Scheduled Caste/Scheduled
Tribe associatons and entertamment of their representgfions, the
representative of the Ministry had stated during evidence as under:

“f do not think that in the Policy ef the Government there is
"any system with respect to recognition of their associa-
tion. Word ‘Recognition’ is used generally in regard to

the Trade Unions.

Representations must be entertained and looked into. ...",

2.37 When enquired whether there was any union of Scheduled
Caste employees at Hardwar, the representative of the undertaking
has stated that there were many federations. Only trade Unions
were recognised but they held discussions with the Associations on
their complaints.

2 38 The representative of the Undertaking stated that there
were two registered Scheduled Caste/Scheduled Tribe associations in
Hyderabad Unit. They discussed matters with the management.
Their letters were acknowledged. These associations were, however.
not recognised.

2.39 The Committee note that grievance resister common to all
non-executive emplovees is maintained at Hvderabad Unit. The Com-
mittee recommend that a separate grievance register should be main--
tained for Scheduled Cacte /Srhadniad Trihe emnlovees in the Unit and
the action taken on each grievance shonid be indicated against the res-
pective ‘grievances in the resister. This repister should be an open
document and available for inspection by an employee, if he 3o desires.

2.40 The Committee have been iufrrmed that there Is 3 mutoally’
agreed grievance procedure at Hvderabad under which sn agetieved
emplovee has to snhmit hie evidence to the Foreman/shop manager/
Chief Personnel Manager/General Manager efc. under variows stages
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wentioned in the procedure. In the opinion of the Commiittee thiv
appears to be a cumbersome procedure, The Committee desire that the
Procedurc should be appropriately amended to make it clear that
Scheduled Caste{Scheduled [Jribe employces are free to make their
complaints direct to the Lidfon Officers,



CHAPTER Il
RECRUITMENT & PROMOTIONS

. A. Recruitment Procedure

3.1 It has been stated in a note furnished to the Committeo that
broad categories of the posts included under Groups A, B, C and D

for the purpose of reservation orders in BHEL are as under:—
Group-A—All ECxecutives (Pay scale of Rs. 1100—1940

and above). .

Group B—IJr. Executives/Asstt, Foreman fo Foreman level
(Pay Scale of Rs. 875-1575/880-1492 to Rs. 965-166%).

Group C—Artisan Gr. IV/Cletk to Chargeman level (Pay
scalo of Rs. 610—904|Rs. 610—938 to Rs. 800—

1345).
Group D—AIl Class IV Posts (Pay Scale of Rs. 550—715
to 595—810).
3.2 The posts to which direct recruitment is made on all-India
basis by the Corporate Office are as follows:
(i) Engineer Trainees
(ii) Executive Trainees (Finance & Accounts)
(iii) Medical Officers
(iv) Junior Executives (Personnel)
(v) Accountant Trainees

3.3 Recruitment to these posts is made on all India basis through

open advertisements. The selection process comsists of written Test
and/or Inmterview. The sclection boacd comprises of a Scheduled
Caste/Scheduled Tribe member also whenever the Scheduled Caste/

Scheduled Tribe cand:dates are interviewed.

3.4 Recruitment to thc following categorics of posts is made by
the concernied Unit but normally these are advertised on All India

basis depending upon the requirements:
(1) Jr, Executive '
(2) Accountant Trainee
17
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(3) Supervisor Gr. Il (Canteen/Guest House)
(4) Medical Techni. Gr. LiI (Radiography)
(5) Physiotherapist 'Gr. III .

“(6) Medical Techn. Gr. 1l (Dietician)
(7) Medical Techn. Gr. IN (Optometrist)

* (8) Medical Techn. Gr. III (Speech Theraphy)

(9) Medical Techn, Gr. III (Occupation Therapy).

3.5 Recruitment to these posts is made through Selection Com-
niittees constituted for the the purpose and appioved by the Competent
Authority. A representative of Scheduled Caste/Scheduled Tribe
communities is invariably included in the Selection Commitiees.

~.3.6 In a further note furnished to the Committee, it has been
explajined that the recruitment to the post of Junior Executive
(Personnel) is always done by the Corporate Office. The recruit-
ment to the post of Jun or Execuiive (Engg.) was earlier done either
by the Coiporate Office or the Units concerned depending on the
requirements of units. When recruitment was done by a Unit, it
was done to meet the reqmrement of one or more Units. PreSently
the requirement to this post has been reduced as the Engineer
Trainee select'on is the main channe! of induction of Engineering
Graduates. The recruitment to the post of Accountant Trainee was
earlier done by the Unit and presently,- it is centralised by Carporate
Office. '

Recruitment of Graduate Engineers

3.7 It has been stated that about 300 Graduate Engineers are
recruited in BHEL every year as Engineer Trainees on All India
basis through open competitive tests and interview. The advertise-
ment clearly provides the number of posts reserved for Scheduled
Caste/Scheduled Tribe and relaxation in age. Copies of the adver-
tisements are sent to the Scheduled Caste/Scheduled Tnbe Associa-
tions as notified by the Government. Relaxation in upper age limit
bv 5 vears ic given to Scheduled Caste/Scheduled Tribe candidates.
The written test is conducted all over the country. The Scheduled
Cacte candidates are givan rtelaxation in the ‘written test qualifying
marke for *ha nurnnce of mualifving for interview. Till 1982 ‘all
Schedntad Caste and Sehadnlad T-ibe candidates who appeared in
the written tast wara callad fnr interview irrespective of their written
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test score. , By this the Company was able to wipe off the back log.
in Scheduled Caste category. In case of Scheduled Tribe category,
the practice is still continued and all those who appear for written
test irrespective of their scure in the test are called for interview.

3.8 The interviews are.conducted at four centres i.c. Bombay,
Delhi, Calcutta and Madras. The candidates are paid Ilnd Class
return fare by tran for attending the interview. All the Scheduled
Caste and Scheduled Tribe candidates are called for interview se-
parately and a Scheduled Caste/Scheduled Tribe Officer from Gov-
ernment is included in the Selection Board. The Selection Board
assesses these candidates by re.axed standards. Separate panels are
prepared for Scheduled Caste/Scheduled Tribe and operated accord-
ingly. The selected candidates are put on one year training on
suocessful completon of which they are absorbed as Engineers.

3.9 According to the figures regarding last recruitmeat of
Engincer Trainees made in 1983, total number of trainees recruited
was 304. Number of posts reserved was 45 for Scheduled Casto
 and 84 for Scheduled Tribe (including backlog of 60 posts in Sche-
duled Tribe category). 1018 Scheduled Caste and 166 Scheduled
Tribe candidates had appl'ed and 620 Schedu:ed Caste and 87 Sche-
duled Tribe appeared for written test. 186 Scheduled Caste and all
Scheduled Tribe candidates were called for interview. 74 Scheduled
Caste and 27 Scheduled Tribe were selected for appointment out of .
135 Scheduled Caste and 52 Scheduled Tribe candidates who ap-
peared for interview. 47 Scheduled Caste and 20 Scheduled Tribe
candidates joined. 17 Scheduled Casts and 4 Scheduled Tribe
candidates who were offered appointments did not join.

v ’

Recruitment on regional _basis

3.10 It has been stated that in Hyderabad Unit, the categories of

ts to which direct recruitment is made on regional bas's, by notify-

ing the requirement to the Local oEmployment Exchange are as

follows:

(1) . Unskilled' Worker (Atwndnnt Sanitary Worker, Cook
etc).

(2) Artisans (Fitter, .Tumer, Machinist etc.)
"(3) Stenographer
(V) Clerk
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(5) Store Keeper Gr. IV
(6) Receptionist
(7) Nurse Gr. IT
(8) Jr. Medical Techn. Gr. II
(9) Draughtsman Gr. IV
(10. Driver Gr. IV
(11) Lab. Asst. Gr. IV
(12) Dagk Room Asst. Gr. 1V
(13) Mech. Gr. IV
(14) E. D. P. Operator Gr. III (Key Punch)
(155 Asstt, Fireman
(16) Segurity Guard

3.11 Candidates sponsored by the Local Employment Exchanges
in response to the requisitions are called for necessary test(s) and
after passing the test(s) etc., they.are interviewed by the July con-
stituted Selection Committee and Selection proceedings are fimalised.

3.12 Percentage of reservations for Scheduled Castes/Scheduled
Tribes in Hyderabad Unit for recruitment through local employment
exchanges is as under:— - :

Resei'vaf{on for S.C. 13%

Reservation for S.T. 5%

3.13 In Hardwar Unit all the induction level posts from unskilled
level to diploma holders, the maximum of pay scale of which is upto
Rs. 1250/-, are recruited throagh local Employment Bxchanges. These
posts arc advertised in the leading mewspapers only, when suitable
candidates arg not available, through local Employment Exchange and
neighbouring” employment exchanges.

3.14 Vacancies are notified to the local Employment Exchange
giving the number of posts reserved for Scheduled Caste|Schedulled
Tribe, age relaxation and concession in experience admissible to.them
and in case the response is not adequate, the vacancies are notified to
the neighbouring employment exchanges by the local  Employment
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Exchange, The notifications are subject to the provision of Employ-
ment Exchange (Compuisory Notification of Vacamcies) Act, 1959.

3.15 Percentage of reservation for Scheduled Caste|Scheduled
Tribe in Hardwar Unit for recruitment through local Employment

Exchange is as under:—
Reservation for SC ‘ 21%
. Reservation for ST 5%

3.16 It has further been stated thet while notifying the vacancies
w the Employment Exchanges, the nomber of vacancies reserved for
Scheduled Caste and Stheduled Tribe communitics out of #he total
vacancies are clearly indicated so that against these vacancies the
cmployment exchange would forward sufficient number of candidates
belonging to these communities. Unless the Employmeat Exchanges
sponsor adequate number of suitable candidates, there would bo i
* ordinate delay in filling-up of reserved vacaricies for Scheduted Coste/
Scheduled Tribo candidates, In the process of issuing the ‘Non Awvail-
ability Certificate’, the Employment Exchanges initiate steps includ-
ing advertising exclusively for Scheduled Caste and Scheduled Tribe
candidates and this is causing delay. If it is left to the employers to
advertise vacancies in case the local Emplovment Exchange camot
readily sponsor adequate number of Scheduled Caste|Scheduled Tribe
candidates, the delays can be minimised.

3.17 Simultaneously the vacancies are breught to the notic: of the
recogmised, Assodiations/Organisations, at local, State and Natiogal
level representing the Scheduled CastelScheduled Tribes so that they
may advise the Scheduled Caste|Scheduled Tribe candidates about
the proposed recruitment, Copies of not only advertisements but also
notifications to Employment Exchange are brought fo the notice of
local M.L.As, Commissioner for Scheduled Caste|Scheduled Tyfbes
and other authorities,

3.18 As reeards delay in advertising the posts after the Eplovment
Exchange failed to sponsor suitable Scheduled Caste|Scheduled Tribe
candidates. the representative of the undertaking stated as under
during evidence:— |

“After we receive-a non-availability certificste from the Em-
ployment Exchlange we advertise the posts. The difficulty
is that the Employment Exchange takes 10" to-12 weeks.
But it is not in all the places. The guestion was related
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to Hyderabad and there they have been contacting the
Commissioner for Scheduled Castes|Scheduled Tribes and
we feel that the action that has already been taken should

by and large solve the prob

- 3.19 When it was suggested that Scheduied Caste/Scheduled Tribe
organisation. -houid uisv ue cunwCieu 1o suggest dScneauled Caste/
Scheduled Tribe candidates, the represenative of the Ministry stated
under the rules they first give notice t3 the Employment Exchange. If
no candidates are available there, they write to other Employment
Exchanges. They advertise for the posts only after obtaining non-
availability certificates from the Employment Exchange, As regards
‘Scheduled Caste and Scheduled Tribe organisations the representative
of the Ministry suggested tbat it would be better if a consolidated list
of such organisations was circulated to the Undertakmgs They had
no objection to write to these organisations and also to publicise

thropgh All India Radio in regional language.

'3.20 On being enquired whether the sweepers who were employed
ag contract labour at Hardwar upit of Bharat Heavy Electricals Limited
would be made permanent the representative of the Undertaking stated
during evidence that the work of cleanliness and other items of work
were given on contract basis under the Regulations framed for the
purpose, It was the contractor’s responsibility to employ the labour
for getting the job done. Some people had taken this matter to the
court. The case was still pendmg and the matter as such was sub-

wdloe .

3.21 He further stated that whatever vacancies existed in tho
Undertaking these were filled up according to a set procedure. Only "
those employees were taken into consideration for the purpose of cal-
culating percentage of reserved posts. They did not take into account
the persons employed by the contractor. The contractor’s employees
were not the employees of Bharat Heavy Electricals Ltd. The work
on contract basis was got done by Bharat Heavy Electricals Ltd. at
many places in India as well as out of India.

3.22 When asked whether only the sweepers were engaged on
contract basis or people of other categories were also engaged on con-
tract basis, the representative of the Undertaking stated that several
types::mv;'ork which were of temporary nature were.got tione on con-
tract
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3.23 In reply to a question whether they did not feel it necessary
to abolish the contract system and absorb them as their staff, the re-
presentative of the Undertaking replied as under:—
“We will examine it. . ..and wherever it is possible to abolish
the contract svstem it will be done and we will give them
full time )ob'"

3.24 The Committee note that recruitment of Engineer Trainces
Is made on all India basis by the Corporate office through a Weitten
test and Interview,

3.25 The Committee further note that for recruitment of Engi-
neer Trainees in BHEL, till 1982 all Scheduled Caste & Scheduled
Tribe candidates who appehred in the written test were called for inter-
view hvespective of thir marks in the wriiten test, By this method the
Company was able to clear the backlog in the caterory of Scheduled
‘Castes, The Commitiee feel that this method should not have been
discontinued as it is helpful for filling the current reserved quota and

also for clearing the preylous backlog. The Committee therefore. v
commend that the practice of calling all Schednled Caste/Scheduled

Tribe candidates who have apveared in the written tect for interview
- should be continued till the backlog is wiped out completely.

3.26 -1t has been stated that candidates selected on tha basis of
written test and interview are put on one year training on succeccfni
completion of which they are absorbed as Engineers, The Commistee
recommend that Scheduled Caste/Scheduled Tribe candidatec who aw
not successful at the end of onc year training period shonid not he
rejected outright. They should be pnt on fraining for a fnrther novind
of ane year so that they get a second clfance to make un the deficlon~v
:1d may be ultimately absorbed in the organisation as far as possi’- °

3.27 The Committee also recommend that an officer belonging to
Scheduled Caste/Scheduled Tribe commumity should be inclnded in sl
Selection Boargs hrrespective of the fact whether tha erlnction is for
genernl candidates or for Scheduled Caste‘Scheduled Tribes candidates
or for both.

‘3.28 The Committee note that one of the reasons for delay in
filling up reserved vacancies in Hyderabad Unit is that the Fmplovment
Exchan!e takes 10-—12 weeks hefore lscuine non-gvafishitity certifi-

.

sentative of the Undértaking has stated dwring svidence fhat they have
been coutacting the Commissioner for Scheduled Castes and Schedoi~’



e4

Tribes in this regard and the action taken would by and large solve
the problem. The Committee feel that Employment Exchanges should
not take more than 2 weeks for issuing non-availability certificate in
case they arc unable to sponsor candidates to fill the pests reserved for
Schednled Castes and Scheduled Tribes, The Committee, therefore,
recommend that the Ministry of Industry (Deptt, of Heavy Industry)
should take up this matter with the Ministry of Labour (Directorate
General of Employment & Training) for issue of necessary instruction
to Employment Exchanges in this regard.

3.9 The Committee further ‘note that copies of advertisements
and notifications are brought to the notice of local MLAs, Commis-
sioner for Scheduled Castes and Scheduled Tribes and other auth--
ties. 'The vacancies are also brought to the notice of recognised As-
ciations/Organisations at local, State and National level. During evi-
dence the representative of the Ministry, stated that it would be better
if a consolidated list of such organisations was circulated to the Under-
tzkings. In this connection the Committee would like to point out that
a ¥ of aseacintions recognised as representative of Scheduled Castes
and Scheduled Tribes to whom the reerved vacancies should be notifi~
is given in Appendix II of the Brocrure on Reservation for Scheduled
‘Castes and Scheduled Tribes in services (6th Edition) brought out by
the Deptt. of Personnel & Administrative Reforms. Ministry ot Home
Afairs,  The-Committee recommend that the Ministry of Indue~
(Deptt. of Heavy Industry) chould supplv a coov of thic brochore to
all Pnblic Undertakings under their administrative control who should
be instructed to send employment notiges to fhese associations re-
gularly. St

3.30 The Committee further recommena that covies of advertise-
ment< gnd nofifications for reserved vacancies should also be sent
the Members of the Parliamentary Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes.

3.31 The Committee note that several types of fobs in BHEL snch
as cleanliness etc, are got done throdwh contract Isbour. This is done
under Regulations framed by the Undertaking for this purpose. The
contractor’s employees are not the emplovees of the Tindertaking and
8s such they do not get the benefit of permanent employment in BHYY,
against the reserved posts. The representative of the Undertaking
stated during evidénce that the question of contract labour would be
examined and wherever & was possible to abolish the contract svstem
it would be done and the employees wonld be given full time job.



3.32 The Committee feel surprised that a big orgaamisation ke
BHFL are unable to emplay Sweepers on a regular basis and they arc
still encouraging the system of comtract labour., The Committee vv
commend that BHEL should employ Sweeper on a regular basis and
the practice of employing them through contractors should be stopped

¢ .. B. Relaxations|/Concessions

3.33 It has been stated in a note furnished to the Committce that
the following relaxations/concessions are allowed to Scheduled Caste
Scheduled Tribe candidates at the time.of recruitment:

(i) Relaxation in upper age limit by 5 years.

(if) Minimum experience -prescribed is relaxed by a maximum
of one year if originally prescribed experience is 3 to S
years, by a maximum of 2 years if the orginally prescribe:|
experience is 6 to 10 years and so on.

(iti) Relaxation in 2 written test qualifying marks in the caw
of recruitment of ETS[JE!(Per)|Accountant Trainec posts,

(iv) Assessment of Scheduled ‘Caste{Scheduled Tribe candi-
dates by the Selection Bourds is done by reluxed standards.

(v) Scheduled Caste|Scheduled Tribe candidates dre considered
for appointment to the post of Engineer Trainees is even
if they have not passed the final Enginecring Degree cxa-
mination in first attempt, whercas this condition is strictly
applied in the case of general candidates,

. 3.34 It has further been stated that in Hyderabad Unit, for recruit-
.ment to Group ‘B’, ‘C’ and ‘D’ posts, Scheduled Caste/Scheduled Tribe
candidates arc deglared sclected even if they secure 55 per cent marks
in the Initerview wheress the qualifying marks are 60 per cent for
others. Scheduled Caste|Scheduled Tribe candidates are also interview- .
ed separately and not clubbed with general candidates for adjudging
their suitability under rclaxed standards. 5
3.35 Relaxations given to Scheduled Caste|Scheduled Tribe em-
ployees who come within the zone of consideration for promotion arc
as_uler:—

(1) 5 marks are added to the aggregate marks obtsined ™

them. the oua'ifving marks being 60 per cent for Carcer

Growth and 75 per cent for merit promotion. Thosc



Scheduled Caste/Scheduled Tribe employees who. get the
minimum qualifying markg by this concession are
included in promotion hst .

- (2) Scheduled Caste/Scheduled Tribe employees are separately
adjudged by the Departmental Promotion Committees
-while assessing their suitability for promotion,

3.36 At Hardwar Unit all the eligible Schedyled Caste/Scheduled
Tribe employees in the Zone of Consideration for promotion are pro-
moted unless they dre unfit on the ground of misconduct or poor work
performance. Whie assessing the Scheduled Caste/Scheduled Tribe
candidates by the DPC, ACRg of the Scheduled Caste|Scheduled Tribc
~employees are upgraded. For merit rating promotion, though the pro-
motions are only to reward for the outstanding performance, Scheduled
‘Caste/Scheduled Tribe employees are given 5 per cent extra marks
over the general candidates.

3.37 The Committec note that relaxation in written tests qualifyin
marks is given to Schicduled Caste/Scheduled Tribe candidates in the
case of recruitment of Engineer Tirainee posts. The Committee recom-
mend that the maximum number of marks given to Scheduled Caste/.
Scheduled Tribe candidates as relaxation in written test should be spe-
cifically stated in the Recrnitment Rrles, It should al<o be precisely
mentioned in the advertisement for recruitment by a written test.

3.38 It has been stated that at Hardwar Unit all the eligible Sche-
duled Caste/Scheduled Tribe employees in the.zone of consideration
for promotion are promoted unless ‘they are unfit on the ground of
‘misconduct or poor work performance while in regard to the Hvderabad
Unit it has been stated that 5 marks are added to the agevresate marks
obtained by Scheduled CasteScheduled Tribe employees. The Com-
mitiee are surprised to note that relaxations/Concescionc siven to Sche-
duled Caste|Scheduled Tribe candidates are different in the two Unit
of BHEL. The Committee recommend that there relaxation should be
a uniform pattérn for giving concessions to Scheduled Caste/Scheduled
Tribe employees in promotion in the various units of the Undertaking.

C. Promotion N

3.39 It has been stated that percentage of reservafions in promotion
in Hyderabad and Hardwar Units of BHEL are 15 per cent for Sche-
duled Castes and 74% for Scheduled Tribes. The reservations have
been brought into effect from 4-11-1974.
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3.40 1t has further been stated that in BHEL there is a ‘carcer-
growth-oriented’ as well as ‘merit-recognition-oriented’ promotion

policy.
(i) Career-gmwth-oriented promotion policy:

. If an employee completes a minimum period of service in a parti-
cular grade in the same post, he becomes eligible for consideration
for promotion on ‘career growth’ basis. These promotions are based
on average performance of the employee without any adverse record
like ‘irregular attendance’, ‘poor performance’ etc. The promotions
are also subject to suitability of the candidates as well as organisational

reguirements.
(ii) Merit recognition-oriented promotions:

It is with the philosophy that in any working group there would be
a very few outstanding members who would be contributing to the
performance of any task in an effective manner by their own innovative
approaches, with more and more progressive thinking for the accom-
plishment of the task. In order to motivate such people, as it stands
today, the Company has a policy to identify them and reward them
with a promotion much faster compared to the others in the Group.
Such promotiony are limited to a maximum 10 per cent,

3.41 All efforts are made to maintain the number of promotions to
the extent of the percentages prescribed under the reservation orders.
Officers belonging to Scheduled Caste/Scheduled Tribe communities
are included while constituting the Departmental Promotion Com-

mittees,

3.42, The following relaxed standards are applied to Scheduled
Caste/Scheduled Tribe employegs who come within the zone of con-
sideration for promotion. '

(1) 5§ marks are added to the agpregate marks obtained by
them, the qualifyink marks being 60% for Career Growth
and 759, for merit promotion. Those Scheduled Caste/
Scheduled Tribe employees who get thc minimum quali.
fying mark by this concession are included in promotion
list

- (2) Scheduled Caste!Scheduled Tribe employees are scpara-
tely adjudged by the Departmental Promotion Commit-
tees while assessing their suitability for promotion.

2078 LS—3.
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3.43 According to information reccived in respect of .Hardwar

Unit, under career growth oriented promotion policy, there is a fixed

eligibility period for consideration for promotion from one pay scale/
post to the other. .

3.44 There is no limitation of post concept in promotion.. In other
words the total number of promotees is decided on the b?§1s of tptal
number of eligible candidates as per the prescribed eligibility period.
If 200.employees have completed eligibility period for consndcra.non ‘of
a particular promotion, all 200 will get promoted unless one is ad-
judged unfit for promotion by the duly constituted Promotion Com-
mittee. {

3.45 The system of promotion is through a duly constituted Promo-
tion Committee, The proceedings of this Committee are further scru-
tinised by Dy. G. M. Review Committee, and then further reviewed

and approved by Chief Executives,

3.46 Since there is no concept of vacancy oriented promotion in
BHEL, no reservation is called for. 1In fact, in their case reservation
concept is not relevant as much as all the employees completing the
eligibility period are promoted to the next higher scale and to that
extent promotions in Bharat Heavy Electricals Limited are 100% bar-

ring the unfits.

3.47 Detailed Pomotion Policy of Bharat Heavy Electricals Limited
is given in Appendix—IV.

3.48 Minimum eligibility periods of service for promotions from
one grade to the next higher grade under career growth policy as fur-
nished to the Committce are given in Appendix—V,

_-3.49. Tn reply to a question as te how the reserved quota in promo-
tion is filled by Scheduled Caste/Scheduled Tribe candidates if there
are not sufficient number of Scheduled Castes/Scheduled Tribes in the
feeder cadre, the Committee have been informed as under:—

“BHEL Promotion Policy is career growth and not vacancy

: oriented. Under the Policy, all those Scheduled Caste/
Schpdulgd‘ Tribe employees who fulfil the eligibility

period in terms of length of service in a grade .(Govern-

ment orders also prescribed minimum service in a grade

as one of the criteria for eligibility for promotions) are

included in th¢ consideration zone, unlike 4 or 5 times
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umber of likely to be filled under the Govern-
nthmgn? Scheme. p?fﬂ:hc nz:nber of Scheduled Caste/Sche-
duled Tribe employees eligible for censideration for pro-
motion is less than the number required to meet the pres-
cribed percentage, in such cases additional numbers can-
not be added for consideration as the important criteria of
eligibility is the length of service in the grade and all those
who fulfil the criteria are already considered. Even under
the Government directives only such of those Scheéduled
Caste/Scheduled Tribe candidates who fulfil the criteria
of minimum eligibility period in terms of length of ser-
vice are considered and there are no directives to relax,
the minimum eligibility period for promotion.”

3.50 As regards the procedure followed by the Promotion Com-
mittee for promotion of staff, it has been stated that in the normal
promotion (time oriented) the Departmental Promotion Committees
formed for various cadres consider all aspects including qualifications.
performance in the interview wherever held, ACRs, attendance and
general service record. Various aspects are given weightage and based
on the total score the employees are assessed regarding their suitability
for promotion or otherwise. The recommendations of the Committee
are submitted to the Head of the Division for approval and thereafter
the promotion orders are issued irrespective of the availability of the
vecancies.

3.51 As regards the reservation quota for Scheduled Caste/Sche-
duled Tribe: those who are in the consideration zone have even 100%
chances of promotion if they are otherwise not found unfit on account
of indiscipline and poor performance of work, The Departmentid Pro-
motion Committces while assessing the Schedvled Caste/Scheduled
Tribe employees give duc weightage and consideration and relax the
standard of assessment in their casc. The Departmental Promotion
Committee includes a representative from Scheduled Caste!Scheduled
Tribe community. Where the percentage of the Schedulcd Caste'Sche-
duled Tribe promotion is below the prescribed percentage it is mainly
due to non-availability of eligible Scheduled Cacte!'Schedaled Tribe
employees in terms of the critera as prescribed.

3.52 In regard to the merit oriented promotions_ the candidates with
outstanding performance are interviewed by the Departmentsd Promo-
tion Committee and the criteria of assessment is basicallv the identi-
fication of employees who have made significant oontribution in the
relevant/allied field of activities. The number of such promotiong is
very limited and equal opportunity and due consideration is given
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to the candidates belonging to Scheduled Caste/Scheduled Tribe com-
munities also. The Departmental Promotion Committees include a
member belonging to Scheduled Caste/Scheduled Tribe community.

" 3,53. Data regarding posts filled by promotions in Hyderabad and

Hardwar Units of BHEL during 1982, 1983 and 1984 is as under:—

HYDERABAD UNIT

T

Tot:l SC/ST ol SC/SsT o, of
coesidy - corsidi- prermo- O SC/ST
ved roet tod ted ot pro-
ot
1984 1127 223 686 1h7 50
1943 1070 185 R 124 €1
1082 1H1h 202 1920 ABL 1)
HARDWAR UNIT (HLEP)
1984 1700 297 1464 292 45
1983 1973 274 1656 266 48
1982 1542 216 1325 10y g2
HARDWAR UNTT (CFFI)
1984 270 49 R 3
1984 250 34 222 31 4
1982 240 30 214 27 5

3.54. The representative of the Undertaking stated during evidence
that under the mc_rit-»oﬁented scheme, they were giving accelerated
promotion with a view to encourage outstanding employees. In.such
cases the period of eligibility was reduced by one year. Only brilliant
people were selected under this scheme. 5 per cent® differential was
given in the selection in Hyderabad Unit. The accelerated. promotion
was given'in a very limited way. 'He further stated that in normal pro-
motions, among Scheduled Castes only those were not promoted against
whom there were cases of indiscipline or misconduct or were unsuitable
for the post. Absenteeism was the main factor for not giving promotion
to Scheduled Caste employees.
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3.55 In reply to a question whether they found it difficult to main-
tain the requisite percentage of Scheduled Castes in promotion, the
representative of the Undertaking stated thatin 1984, out of 223 Sche-
duied Caste/Scheduled Tribe* candidates who were eligible for pro-
motion, 167 were promoted. 47 were not promoted on account of mis-
conduct and absenteeism. 5 were found unsuitable and 4 were promoted
in other categories. They were given special training to enable them
to get promoted.

3.56 When asked about the criteria for judging the capability of
the employee,, he replied that a Committee was constituted for the

purpose.

3.57 On being pointed out tha; Scheduled Caste/Scheduled Tribe
employees were often declared unsuitable inspite of their good record
of work. the representative of the Undertaking stated during evidence
that there was fool proof system to guard against this, In 1984, in
HEEP Plant of Bharat Heavy Electricals Limited 1464 persong were
promoted out of which 277 were Scheduled Caste and 45 people were
dropped. Only one out of them was dropped on the basis of perform-
ance and others because of indiscipline or absentceism,

3.58. When asked how they ensured reservation in promotion upto
the prescribed percentage under career-oriented scheme, the represen-
tative of the Undertaking stated as under:—

“The concept of vacancies and reservation is related to the
eligible people and only that number can be promoted
against the number of vacancies available. In Bharat
Heavy Electricals Limited the policy s that eligible Sch
duled Caste and Scheduled Tribe people, if possible, be
promoted 100%. If somebody is not promoted, it could
be so because of disciplinary action #gainst him or he is
not suitable due to some other reasons, This policy is for
more generous, The basic thing is when we induct, there
should be sufficient number of Scheduled Castes and Sche-
duled Tribes. That is the main purpose, On time basis
more and more people will be getting promotion.”

3.”“eCmmlﬂeenochh-lﬂELlhthmM
promotion policy unlike in Central Government offices which hkave
vanncyorienfedqystemofpmmoﬁon Uermeﬁpoﬂcv

*In Hyderabad Unit of BHEL.
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promotion does not depend upon availability of vacancies and the em-
plovees including those belonging to ‘Scheduled Caste/Scheduled Tribe
who have compicted a prescribed period of service in the lower grade
are upgraded subject to their satisfactory performance. There is reser-
vation in promotion to the extent of 15 per cent for Scheduled Castes
and 7.4 per cent for Scheduled Tribes which is effective from
4-11-1974. Seheduled Caste/Scheduled Tribe employees who ceme
within the zone of consideration are given 5 marks concession and are
adjudged separately by the Departmental Promotion Committee which
assess their suitability.

3.60 The Committee feel that in Central Government offices, in
promotions made on the basis of seniority subject to fitness there is no
possibility of Scheduled Caste/Scheduled Tribe employees being drop-
ped from promotion if the vacancies are available and are aiso reserved
in accordance with the points in the roster, unless they are found unfit

for promotion.

.3.61 The Committee are of the view that in the absence of any
roster system of promotion for Scheduled Castes/Scheduled Tribes in
BHEL, the Scheduled Caste/Scheduled Tribe employees have not been
placed in any advantageous pesition by the extension of the scheme
of reservation in promotion to that undertaking since 1974. The
Committee would like the Department of Personnel and Bureau of
Public Enterprises to examine to what extent the element of reservation
in promotion is beneficial to Scheduled Caste/Scheduled Tribe emplo-
yees in the undertaking which have career growth policy of promotion.
The Committee desire that some procedure should be devised to ensure
that the prescribed percentages under the Reservation Orders go to
cmployees belonging to Scheduled Caste/Scheduled Tribe under this

scheme,

3.62 The Committce have been informed during evidence by the
representative of the Undertaking that among Scheduled Castes and
Scheduled Tribes only those were not promoted against whom there
were cases of indiscipline or misconduct or were unsuitable for the
post. The Committee, .however, find that a large number of eligible
Scheduled Caste/Scheduled Tribe employees were not promoted at
Hyderabad Unit and HEEP of Hardwar Unit during the years 1982,
1983 and 1984, These constitute 25 per cent to "30 per cent of total
number of eligible "Schednled Caste/Scheduled Tribe employees at
Hyderabad unit and 15 per cent to 20 per cent at HEEP of Hardwar
Unit. The Committee recommend that cases of Scheduled Caste/Sche-
duled Tribe employees who were not promoted at the two units during
1984 should be reviewed at the highest level and the Committee be
apprised of the result of the review.
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3.63 With a view (o allay the feeling of injustice or discrimination

amongst Scheduled Caste/Scheduled Tribe employees the Committee
also recommend that in future, all cases of SC/ST employees who are
dropped out at the time of promotion should be placed for approva.

of Chief Executive of the unit before the results are announced.

3.64 According to the promotion policy, an attempt is always made
by the Divisional Head to explsin to an employees the reasons for h’
non-selection so that the employee has an opportunity to make up his
deficiency in the relevant areas, There is also provision in the policy
for an employee to submit a representation against his non-selection.
The Committee note that there is no fixed or regular procedure in the

Company to intimate to employeeg about the reasons for non-selection
for promotion. The Commitiee recommend that reasons for the non-

selection for promotion should be intimated to the employees to enable
them to make representations in an effective manner or make efforts

to improve their performance,
D. Recruitment Board/Departmental Promotion Committee

3.65 It hag been stated that composition of Sclection Boards/Com-
mittees is normally as follows:—

Chairman: A Senior executive/Specialist of thc Company pertain-
ing to the field/discipline/trade rclated to the post.

Member: Officer of Personnel Departinent.
. Member: Officer of Training & Development Deptt. (for selections
of skilled categories). .

Member: Officer from SC/ST Community.

Member: Representative of State Government (Normally from
Industries Department).

3.66 A member belonging to Scheduled Caste/Scheduled Tribe
communities is included in all Selection Committees. The SC/ST
officer ig associated as a regular member of the Committee, even when
general candidates are being interviewed.

3.67 Ia respect of Hardwar Unit, it has been stated that besides
ome officer of concerned department and one officer of Personnel De-

partment, one . Scheduled Caste/Scheduled Tribe officer and one be-
longin.g to minority communities are associated with the Selection
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3.68 It is ensured that at least one person belonging to Scheduled
Caste|Scheduled Tribe is included in all such/ Selection *Boards|Com-
mittees even when candidates to be interviewed belong to general
categories. |

¢
3.69 It has further been stated that Departmental Promotion Com-
mittee constituted for recommending candidateg for promotion in vari-
ous categories of posts normally consists of the concerned Departmen-
" tal Head and representatives from Engineering Department, Technology
“ Department, Engineering Department, Personnel Department and an
Officer of Scheduled Caste/Scheduled Tribe.

3.70 In reply to a question whether a Scheduled Caste|Scheduled
Tribe member was invariably associated with selection board cven
when there was no Scheduled Caste|Scheduled Tribe candidate,. the
representative of the Undertaking stated during cvidence as under:—

“I am told we are already doing it but if it is not being done.
I give a commitment that it will be done.”

He also stated that Scheduled Castes were interviewed separately
only in case of special recruitment, otherwisc they were interviewed
alongwith others.

3.71 The Committee note that a member belonging to Scheduled
Caste/Scheduled Tribe is invariably associated with Selection Boards/
Departmental Promotion Colnmittees as per Government directive.

3.72 The Committee have been informed during evidence that
Scheduled Caste candidates are interviewed separately only in case of
special recruitment, otherwise they are interviewed alongwith others.
In this connection the Committee would like to draw attention to th~
Ministry of Home Affairs O.M. No. 1]1|/770-Est. (SCT). dated 31-7-70
according to which interview of Scheduled Castes and Scheduled Tribe-
candidates should be held on a day or sitting of the Selection Com-
mittee other than the day or siiting on which peneral candidates are
to be interviewed so that Scheduled Caste and Scheduled Tribe candi-
dates are not. judged in comparison with general candidates and the
interviewing authority/Board islare prominently aware of the need for
judging the Scheduled Caste/Scheduled Tribe candidates bv relaxed
standards. The Committee recommend that this directive should be
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followed scrupulously by BHEL. Suitable instructions in this regard
should also be circulated to all the units of BHEL.

E. Rosters

3.73 It has been stated that rosters are being maintained in BHEL
for each category of posts and inspected periodically as per reserva-
tion orders. As the two plants at Hardwar Unit had separate recruit-
ment Cells, separate rosters were being maintained for the two plants.

3.74 In reply to a question, the representative of the Undertaking
stated during cvidence that the rosters were open documents. He
assured that the rosters were being inspected by the Liaison Officer.

3.75 Asked to state where the rosters were being maintained, the
representative of the Undertaking stated that rosters were being main-
tained at the corporate office only for engineer trainees. For other
categorics of employces the rosters were maintained wherever they
were deputed.

3.76 When it was suggested by the Committee that when recruit-
ment was donc on all India basis, it should be kept in the corporate
office, the representative of the Ministry stated:

“That is a good suggestion, we will examine jt.”

3.77 The Committee attach great importance to the proper, main-
tenance of rosters, as in their view, rosters are the omly mechanism
through which the representation of Scheduled Castes and Scheduled
Tribes in services can be ensured.

3.78 The Committéc note that rostcrs are being maintained in
BHEL for each category of posts. The Committee recommend (b -
separate rosters should also be maintained for posts filed by dire(-
recruitment and by promotion.

3.79 The Committee further recommend that rosters in respect of
all posts to which recruitment s made on all India basis should be
kept in the corporate office provided there Is common seniority and
persons can be transferred from ome unit to the other.

3.80 During evidence the representative of the Undertaking had
stated that a circular would be Issued to the employees that rosters were
open for imspection by them., The Committec de<ire fiat a copy of
the circular should be sent to the Committee for thelr information. .
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F. De-reservation
3.81 The Committee have been informed that the following num-

ber of reserved vacancies were de-reserved in Hyderabad Unit during
each of the last 3 years:

(a) Yeor Group No. of posts
“se. T sT
1981 Group ‘A’ . 3
Group ‘B’ . . 1 8
Group ‘C* . ] 7
Group ‘D' .
Sweepers 1
Total: . . ——-—I—Q—M”—m—--l;-
1982 Group ‘A’ . 1
Group ‘B* .
Group ‘C’ . 5 6
Group ‘D’ . 2 2
Swe: pors
Total; . -“;—'-‘-“0-;
1983 Group ‘A* .
Group ‘B’ . .. 1
Group ‘C’ . 6 17
Group ‘D' . 1 2
Sweepers
Totea) : . ~--; —————— 2 ;-

3.82 In regard to the procedure followed for de-reservation, it has
been stated that concerted efforts are made to obtain Scheduled Caste|
Scheduled Tribe candidates from the Employment Exchange and ex-
clusive advertisements are also resorted to. In cases where suitabile
and sufficient number 'of Scheduled Caste|Scheduled Tribe candidates
could not be obtained, desreservation of the posts is made -and the
unfilibd ‘reservations are carried forward.
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3.83 In a subsequent note sent to the Committee, they have been
informed as under:—

“Unfilled reservations for Scheduled Caste|Scheduled Tribe

during the last three years have not yet been desreserved.
Efforts are being made to fill the same during the subse-
quent years, In this connection exclusive advertisements
have also been given for filling up certain posts in
Group ‘C’ and ‘D’. In case of Engineer Trainee posts in
Group ‘A’, although Scheduled Caste candidates are
available on relaxed standards of selection, adequate
number of Scheduled Tribe candidates are not available
inspite of considering them with liberal relaxations. As
the unfilled reservations are carried forward, approval
for de-reservation has not yet been obtained.

For de-reserving any post, approval of the competent authority

viz., Chairman and Managing Director in respect of
Group ‘C’ & ‘D’ posts and Board of Directors in respect
of Groups ‘A’ and ‘B’ posts is taken.”

3.84 Following is the position regarding exchange of posts bet-
ween Scheduled Caste and Scheduled Tribe and number of posts lapsed
after carrying forward the reserved vacancies de-reserved prior to 1981:

Year Group No. exchanged No. of veecanciea
lapsed
sC ST SC ST
1981 Group A . 1 1
Group B . 1
Group C . 4 1 1
GroupD . .
(including Sweepers)
1982 Group A !
Group B . « . .. . 1
Group C . . 4 5 6
Group D . .
(incl\.:fing Sweepers) !
1983 Grop A . . . .. .. 1
GI‘D&P B . . B .e P oo .o
Group C . « . . 6 6 ]

Gr D . . .
(ic?o“l?ding Sweepers)
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Group ‘C’ posts lapsed during the above 3 years include those of
stenographeers, Draftsman, Telephone operator and Accountant Trai-
nee.

3.85 In respect of Hardwar Unit, it has been stated that they have
de-reserved/lapsed the posts for Scheduled Caste/Scheduled Tribe upto
1977 and carried forward upto 1980 with the approval of the compe-
tent authority. No. of posts lapsed/de-reserved during 1980 is as
under:—

BIIEL (HELP), HARDWAR

Cl sific tion of pasts No. bpred Remy ke
Se ST

Geoup A 21 1 Aspesapproval of
Corpoote Office.

. (J:‘Oup ‘B’ 55 12
Group (7 BT (B R]
Geonp ‘D’ . . 10 7

(Excluding S-nit rv Worke )
S nit ry  Workers

Potald LQt 1t

BHLEL ‘CFFP, HARDW AR

G.oup WV 1

Gaoup ‘B’ 15 4 Nsproppovated
Corpor: ¢ Oftiee.

Gronp . 79 42

Group ‘D’ . . . 3

(Lxcluding S.nitery Weérker) 8§ it ry
Woirkers . . . . . 1
’lntul . . e 58

3.86 The representative of the Undertaking stated during evidencc
that the present position was that in 1981 the total number of reserved
posts filled in Hyderabad Unit was 58 Scheduled Castes and 28 Sche-
duled Tribes, the number which ceuld ‘not be filled was 14 Scheduled
Castes and 19 Scheduled Tribes, out of which 2 posts of Scheduled
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Castes and 4 of Scheduled Tribes were filled:in subsequent years and
the number of posts carried forward wag 12 Scheduled Castes anc} 15
Scheduled Tribes. In 1982 the reserved posts which could not be, tilled
up and were carried forward were 7 Scheduled Castes and 9 Schoduled

Tribes. Y INe W

3.87 In reply to a question the representative of the Undertakin®
stated that they had not gone to the Board for dereservation and had
themselves carried them forward.

-

3.88 The representative of the Undertaking further stated that total
number of reserved posts which lapsed during the years 1981 to 1983
was not much as compared to the total number of Scheduled Castes/
Scheduled Tribes recruited during these years.

3.89 He gave the following figures of Scheduled Castes and Sche-
duled Tribes recruited and number of posts lapsed: —

19k vat2 1943

..... —_ ——— e e e o e - e

Ree aited L pad 2oeited 1 psedy R cruited 1 pwd

58 ' 106 h b 7

3.90 The Committee arc concerned to nofe that 28 Scheduled Caste
and 48 Scheduled Tribe reserved vacancies in Hydersbad Unit could
not be filled up during the years 1981, 1982 and 1983 and were
carried forward, The number of posts which lapsed during these years
is 13 Scheduled Castes and 14 Scheduled Tribes.

3.91 The Committee feel unhappy that even in Group ‘C' a large
rumber of posts including those of stenmographer, draftsmen telephonc
operator and Accountant Traineec have lapsed. The Committee are ¢
the view that if serious effortg had been made it should not have becn
difficult to fill up these posts by rescrved category candidstes durin;
the 3 year period of carry forward.

3.92 The Committee sre surprised to note that in Hardwer Unrit
(HEEP), as many as 291 Scheduled Caste and 141 Scheduled Tribe
reserved posts upto 1980 were dereserved/lapsed. These include 55
Scheduled Caste and 12 Scheduled Tribe posts in Group ‘B’ and 20§
Scheduled Caste and 111 Scheduled Tribe posts in Group ‘C’. The
Committee feel that dereservation or lipsing of a large number of vacan-



40

cies is indicative of the fact that sincere efforts have not been made to
recruit Scheduled Caste/Scheduled Tribe candidates before the expiry
of carry forward period of 3 years. The Committee are, as a principle,
opposed to dereservation. or lapsing of reserved vacancies, The Com-
mittee recommend that dereservation should be resorted to only when
it is absolutely necessary and all efforts including special recruitment for
Scheduled Caste/Scheduled Tribe candidates have failed.



CHAPTER IV
A. Staft strength & Shortfall

4.1 Staff strength of entire Bharat Heavy Electricals Ltd., as on
28-7-70 when reservation orders were made applicable in that wnder-
taking is as under.—

.

Totsl SC ST
Group A 1955 17 '
Group B 1885 o2 1
Group C 21046 1002 136
Group D 9141 2101 44

Totan . . 84019 142 204

(g% (#6%of
of total)  tou 1)

4.2 The strength of the undertaking as on 1-1-84 is stated to be
as under:—

——— vm e e e e e ot e

Category Total No.of No.of Percentrge to Shortfall Romarks
of No. of SCs STs tot; 1 %
Posts employ- e ——— e e
ors S — . d —— A o
SC ST SC ST
Group ‘A’ g6o2 554 70 596  o-72 na2¢ 698
Group ‘B’ . 7595 3851 67 462’ o0-88 10-38  6-6a
Group ‘C* . 41603  49ob 680 11:99 1-63 $-21 s 87
Group ‘D’ . 11007 3004 273 27-29 2-48 .. 5 0n
Swnitary

Woarkers . 1081 906 8 887 o7 7°78

Total . 970838 g731 1089 13'1m 1- 35 1128 595

41
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4.3 Staff strength of various categories in Hyderabad unit and

HEEP/CFFP of Hardwar Unif on the dates when the reservation
orders were made applicable are given ‘below:—

.

Staff strength of Hyderabad Unit as on 28-7-70

’

A e e

“ategory of Posts Tot: | No, No. of Prennt: gn
. of S . . -
cnployccs SCs STs SCis S
G."Oup A 311 n 1-68
Group ‘B’ 73 8 2-g
Group *(? 3318 235 21 708 0- 63
Group ‘D’ 1231 301 11 2445 0-89
S it ry Work-rs 05 n 5 5368 5-26
Total 5328 600 37 11-26 o 69
Staff Strength of HEEPin 1970

C-tegory Total No. of

Neo. of SCs
. cmployces

No, of STs

Al 507 . 1
R 10
¢ 5457 333 2
R 1370 457
(excluding S rit ry
Work 1s)
SoitwyWorkas . 120 ' oaz2o
"ToTAL 7473 811 2
Staff Strengthin the CFFP as on 31-12-1974
“Cotgry  Tola!No.of . .-Nowuf SCs No. of $T
. «mnloyees
Groun-A 51
G oup-B . 26 .-
Group-C . . ]
Group-D . . cq ) 1 .- )

ToTtAL . 150 3
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4.4 Statements showing staff strength of Hyderabad unit in 1983
and HEEP/CFFP of Hardwar Unit as on 1-1-1984 are given in
Appendices VI, VII & VIIL ..

4.5 Giving reasons for the shortfall in the representation of
Scheduled Castes/Scheduled Tribes in services of BHEL it has inter-
alia been stated that the shortage is mainly in case of Scheduled
Tribes whereas in case of Scheduled Castes, the percentage is higher
than the prescribed percentage in case of Group ‘D’ posts. The
reasons for shortfall in other categories are as under: .

(1) Non-availability of suitable and sufficient number of can-
didates belonging to Scheduled Caste/Scheduled Tribe
communities in spite of giving various concessions and
relaxation in the selection process.

(2) Major part of the recruitment was over before 28-7-1970,
ie, the date on which the Directives on Reservations
were issued to BHEL.

(3) BHEL, being a sophisticated engineering organisaﬁon,
the manpowecr requirement in some areas is highly
skilled and specialised in nature. Generally Scheduled
Caste/Scheduled Tribe candidates conformmg to the
specifications are not available in these areas. This is
evident from the lack of response from the candidates
sponsored by the Employment Exchanges against
vacancies notified.

(4) BHEL Units are situated in non-tribal areas and hence,
normally Scheduled Tribe candidates are not available
locally and there is also unwillingness on their part to
leave their areas for jobs at far away places. The follow-
ing steps are taken to reduce/wipe out the backlog:

(i) Exclusive advertisements/requisitions to Employment
Exchanges are issued and selections organised.

(i u) The standards of selection are relaxed for Scheduled-
Caste/Scheduled Tribe candidates.

(iii) Special Recruitment Teams are sent to Tribal areas by
some of the units for selecting ST candidates.

2078 LS—4.
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4.6 Specific categories of posts where the shortfalls exist are
stated to be as under:—

Group Post Short fall

B 8T

Group ‘A’® Executives . . 1 1
Engr. Trainees . . 6

Group ‘B*  Jr. Executives . . 7 9
Group ‘C’  Art. Gr. IV/Mech. Gr. 1V 8 28
D'man Gr. IV . . . 3 1

Driver Gr. 1V . . 1 1
Store Keepcr Gr. 1V ]
Lab. Asst. Gr. IV }

Dark Room Asst. Gr. 1V
Asst. Inspector Gr. IV

Technician Gr. 111
Scientific Asst. Gr. 111

Clerk .
Telephone Opcm tor 3 2
E.D.P. Operator Gr. 111

Pharmacist . 1 I
Jr. Med. Techn., Gr. 111

Accountant Trainee ]I
Supervisor Gr. 111
glllnteen/Guest House) # 3 3

therapist
Medical Techn. Gr. 111 J

Stenographer . . . 3 1
Growp ‘D’ Semiskilled Worker 1 1
Catering Attndt, Gr. 11 . . - 2
Daftry . . . . . . . . 1 -
Recrd Keeper . . . 1 -
MaL Gr.1I . .. . . . - 2
Attendant Gr. II . . . . . 1 -

Stvespers - 2
4.7 As regards steps taken to wiin out the,shor;fa_ll, the Com-

mlttee have been informed that in Hyderabad Unit, during 1981 &
1982, exclusive advertisements for recruiting Scheduled Caste &
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Scheduled Tribe candidates have been issued for the following
categories on All India Basis:

(1) Arti, Gr, IV (Mechanist)
(2) Arti, Gr. IV (Fitter)
(3) Arti. Gr. IV (Turner)
(4) Arti. Gr. IV (Electrician)
(5) Arti. Gr. IV (Moulder)
(6) Arti. Gr. IV (Painter)
(7) D'Man Gr. IV (Mech.)
(8) Telephone Operator
(9) Nurse Gr. I1

(10) Jr. Med. Techn. Gr. III (Hospital Lab.)

(11) Stenographer

(12) Clerk

(13) Store Keeper Gr. IV

Copies of the notifications were also sent to the Employment Ex-
changes including the special Employment Exchange meant for
Scheduled Caste/Scheduled Tribe candidates.

4.8 Recruitment to the posts in Group ‘A’ is mainly through
selection of Engr, Trainees of all India basis through written test and
interview. The carried forward reservations upto 1981 have been
wiped out through intensive selection of large number of Scheduled
Caste/Scheduled Tribe candidates during the years 1982 & 1983,
Upto 1982 all the Scheduled Caste candidates who appeared for the
tests were called for interview, irrespective of the marks obtained by
them in the written test, which mainly helped in wiping out the
backlog in Scheduled Caste category. In the case of Scheduled
Tribe category, this practice is still being followed in order to attract
more candidates and for possible selection of all the Scheduled Tribe
candidates under very relaxed standards.

4.9 In Hardwar an exclusive advertisement for Scheduled Caste/
Scheduled Tribe was issued in 1975 and backlog was reduced to
some extent.

- 4.10 In reply to a question about the progress in the intake of
Scheduled Castes/Scheduled: Tribes, the representative of ths Under-
taking stated during evidence that they were making continuwous
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efforts in that direction. Scheduled Castes had been recruited upto
the required percentage. They were, however, feeling difficulty in
getting Scheduled Tribe candidates. They had sent recruitment
team to the tribal areas in Patna, Shillong and Mirzapur as a result of
which two persons werc selected. However, one did not join and
another was found medically unfit. He further said that before
sending the team they had written to the Commissioner’s office as well
as to the Employment Exchange. They were also writing to the
M.L.As In future they would also write to the Members of Parlia-
mentary Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes. He also stated that a special scheme to tackle the
problem of shortfall in Scheduled Trfbes was not -yes finalised.

4.11 The Committec pointed out that according to the informa-
tion supplied, the staff strergth in Group *A’ in Hyderabad Unit was
1256 in 1983 and the shortfall was 6.6 per cent. in respect of
Scheduled Castes and 6.5 per cent in respect of Scheduled Tribes
while the actual shotfall as indicated in reply to another question was
one Scheduled Caste and 7 Scheduled Tribes. Asked to reconcile
these figures, the representative of the Undertaking stated that the
percentage shortfall. was the overall percentage on the total strength.
The roster was started in 1970 and the shortfall related to that.
He further stated that they would improve the representation of
Scheduled Caste/Scheduled Tribe keeping the overall picture in view.

4.12 In reply to a question relating to Sweepers category, the
representative of the Undertaking stated! that while 32.6 per cent
were Scheduled Castes and 4.3 per cent Scheduled Tribes, the rest
(63 per cent) were from other castes. They were getting general
candidates for sweeper posts. Besides cleaning the toilet, the
sweepers were employed on road-building and removing the dust
from the factory and cleaning the floors. 64 sweepers were employcd
on road-building. Out of them 10 were Scheduled Castes and 5
Scheduled Tribes and 40 non-Scheduled Castes. Non-Scheduled
Castes were also doing the work of toilet cleaning.

4.13 In reply to a question regarding special advertisements issucd
by - Hyderabad Unit during 1981 & 1982, the representative of the
Undertaking explained during evidence that out of 1421 applications
for clerks, 995 were selected for test after scrutiny. Only 1359
persons appeareq for the test after which 189 were called for inter-
view. * 183 apoeared for the interview. out of which 23 were selected.
TFhus, while the number of applications was auite large, the number
of persons who ultimatelv joined was quite low.
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4.14 The representative of the Ministry also pointed out that in
the category ot fitters, while thc number of vacancies was only 50,
they haa recruited 40 Scheduled Castes and 14 Scheduled Tribes.
Thus, there were 4 extra appointments. In the category of eletricians
they had selected 15 but only 10 had joined. He further stated that
the persons to be selected had to be adjudged from all angles and they
could not give relaxation beyond a certain limit,

4.15 In regard to a question regarding shortfall of Scheduled
Tribes in category ‘C' in the Hardwar Unit the representative of the
Undertaking stated during evidence that they were making special
efforts to completc the quota of reserved posts. They had appointed
one Scheduled Caste Ofticer as Additional General Manager (Person-
nel & Administration) at Hardwar. They were also issuing exclusive
advertisements. They would also broadcast on All India Radio for
Scheduled Tribe candidates

*4.16 He further explained that as on 1-1-1984 the backlog in
all categories was 75 Scheduled Castes and 45 Scheduled Tribes.
There was ban on recruitment upto 31st March, 1985. As soon as
the ban was lifted, they would fill up the posts. As on 1-1-1984,
there was an overdll shortfall of 4.86 per cent in Scheduled Tribes
and 11.46 per cent in Scheduled Castes, .

4.17 The representative of the Ministry stated that the shortfall
figure was on the basis of cumulative shortfall,

4.18 When asked to give the number of posts that had falled
vacant during 1984, the representative of the Undertaking stated that
on 1-1-1984 they had 93 vacancies of Scheduled Castes and 53 of
Scheduled Tribes at Hardwar. Most of the vacancies were in Group
‘C’ Because of losses in the Company every year, the vacancy posi-
tion was changing. Another reason or shortall was that they selected
the people and made offers to them but they did not join. In 1984
they offered posts to 92 candidates at Hardwar but only 61 joined.

4.19 In reply to a question why exclusive advertisement was not
issued after 1975 when this process was helpful in reducing the
backlog, the representative of the undertaking stated as under:

“—M;Xc;cc-;rding to pés;-cvidencc information received from BHEL,
backlog in Category ‘C’ as on 1-1-1984 was 84 Scheduled Castes &
27 Scheduled Tribes. e
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“In all other units exclusive advertisements have been issued.
Here they said they were not getting response. They
we got through the Commissioner for Scheduled Castes
and Scheduled Tribes actual names of people who are
ready to join.”

He assured that in the near future, they would have special re-
cruitment for Scheduled Castes and Scheduled Tribes in all categories.

4.20 The Committee note that the total number of Scheduled
Caste/Scheduled Tribe employees in BHEL which was 3142 (9.12
per cent) and 202 (6 per cent) respectively in July, 1970 when reser-
vation rules were made applicable, has increased to 9721 Scheduled
Castes (13.72 per cent) and 1098 Scheduled Tribes (1.55 per cent) as
on 1-1-84. The Committee regret to point out that even the overall
percentage of Scheduled Castes/Scheduled Tribes employees of BHEL
at present is less than the prescribed percentage for them, namely
15 per cent for Scheduled Caste and 7% per cent for Scheduled
Tribe.

4.21 The Committee are unhappy to note that Group-wise, the
percentage of Scheduled Caste|Scheduled Tribe in Group A is 5.76
and 0.72, in Group B 4.62 and 0.88 and in Group C it is 11.79 and
1.63. These percentages are far below the prescribed percentages
for Scheduled Caste|Scheduled Tribe employees, Even in Group D,
the percentage of Scheduled Tribe is only 2.48 as against the pres-
cribed percentage of 7.5. The Committee recommend that BHEL
should make concerted efforts to increase the intake of Scheduled
Castes in Groups A, B & C and of Scheduled Tribes in all the four
groups by resorting to special recruitment and by relaxing the
standards.

4.22 The date relating to staff strength in Hyderabad Unit and
two Plants of Hardwar Unit of BHEL in 1983 as given in VI, VII &
VII indicates that apart from shortfalls in Groups ‘A’ and ‘B’, there
are considersble shortfalls in Groups ‘C’ and D’ also., The Com-
mittee need hardly stress that earnest and vigorous efforts should be
made to wipe out the shortfalls in these two Groups for which high
technical qualifications are not necessary. Scheduled Castes/Scheduled
Tribes possessing the minimum egducational qualification should be
selected and given intensive Training in order to equip them for speci-
fic jobs. The Committee refuse to believe that Scheduled Caste/
Scheduled Tribe candidates are not available or the posts of Clerks.
Daftry, Record Keeper, Mali and Attendants for which zo technical
skills are needed.
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4.23 The Committee regret to note that except for Scheduled
Castes in Groups D, there is shortfall of Shortfall of Scheduled Castes
and Scheduled Tribes in all the Groups in both the Plants of the
Hardwar Units. In spite of this shortfall exclusive advertisement for
Scheduled Castes and Scheduled Tribes was issued by Hardwar Unit
only once in 1975 when backlog was reduced to some extent. The
Commiittee fail to understand the reasoms for not issuing exclusive
udvertisements subsequently. The Committee need hardly emphasise
that special recruitment exclusively for Scheduled Castes and Sche-
duled Tribes is the only way to clear the backlog of reserved vacan-
cies and recommend that gpecial recruitment should be resorted to as

often as it is felt necessary/possible.

4.24 The Committee have been told at the time of official evidence
that a special scheme to tackle the problem of shortfall in Scheduled
Tribe category is not yet finalised. The Committee recommend that
the scheme should be fimalised without any further delay and mmple-
mented in all earnestness to reduce the backlog of Scheduled Tribes
in the services of BHEL. The Committee would like to be apprised
of the scheme and the results achieved after its implementation. The
Committee suggest that special recruitment should be resorted to for

this purpose, o
B. Training
(i) Hyderabad Unit

4.25 It has been stated that the total number of employees
sent for training abroad from Hyderabad Unit and the number of
Scheduled Castes and Scheduled Tribes among them is as under:

Year § Total 8C 8T
1981 28 1
'98' . . . . . . . ” 4
19'3 . . . . . . . . 27 4
Torar . . o9 9

4.26 Employees who have already been working in the relevant
areas are deputed for further/advanced training at Collaborators’
works as necessitated due to functional needs of the Organisation.
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4.27 No. of employees from Hyderabad Unit sent abroad for
Seminars/Symposia/Conferences/Business, trips are ag follows:—

Yeur Totul SC ST
1981 . . . . . . 23

1982 . . . . . . . 16

1983 . . v . . . . . . 27

Conferences/business trips are attended by Senior Executives/
Heads of Departments,

Mostly Executives are deputed abroad in both the above cases.

4.28 It has been stated that employees are sent for training in
specific areas wherever technological gaps are identified from time to
time. Selection of candidates for such training is done basically by
the concerned heads of the departments keeping in view the com-
petence, experience and job requirements. Scheduled Caste/Scheduled
Tribe employees working in all such areas are considered based on
the identification of the training needs in specific areas and func-
tional needs. As to the reasons for not sending any Scheduled Tribe
employee for training abroad, the Committee was informed that
Scheduled Tribe employees could not be sent during the period as
they were not available in those specific areas. Before this, however,

one Scheduled Tribe employee wag also deputed for training
abroad.

4.29 It has further been stated that with the job requirements and
techmical competence being same, due consideration is given to
Scheduled Caste|Scheduled Tribe employees also who are working
in the areas of specialisation from which employees are selected for
training abroad. R o

4.30 In reply to a question ‘as to the reasons for-not sending any
Scheduled Caste|Scheduled Tribe employee from. Hyderabad Unit
for attending Seminars|Symposia held abroad, it has been stated that
the information furnished to the Committee pertains mostly to busi-
ness tours attended by Senior Executives and Heads of Departments.
Those who have been deputed for attending Seminars/Symposia
are from senior management level and their number is very small.
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To Seminars/Symposia etc. held within the Country, several
Scheduled Caste|Scheduled Tribe officers were deputed alongwith
other officers working in various areas.

(ii). Hardwar Unit

4.31 Information furnished to the Committee in respect of Hard-
war Unit regarding training abroad and attendance at Seminars etc.
is as under:—

Executives Trained Abroad during the last three years (HEEP CFFP)

Year Total No. Number Dur..tion Remarks
treined f ———mme————-—
SC/ST SC/ST  Othens

1981-82 19

from 14
dys to
180 dly‘
1982-83 . 3¢ 1 28 duys
1083-84 . 23 1 42d.we
Total T T8

4.32 Following statement indicates the number of Executives/
Supervisors|Workers who were sponsored for training in India in
respect of the Hardwar Unit during the years 1981—84:

External Programme|Seminars Conductsd by owr training and devslopment doplt. (in I-dh)l

Yeur No. of Exccutives No. of S8wpervisors No. of Workers

attended the pro- attended the pro- attended the pro-
gramme gre mde gramme
190 16 oy

1981.82 . (SC/S8T 9 Nos.) (SC/S8T 2 Nom.) (8C/ST 1 Nos.)

. . 8 8
190282 (SC/ST s Now. ) (SC/ST Nil) (scmgms

. . a6
romns (SC/ST 13 Nos)'  (SCST.NID (sc/sTHn

4.33 In reply to a question as to why no Scheduled Castel
Scheduled Tribe employees were sent for training abroad during
1981-82 from Hardwar Unit and why only one Scheduled Caste/
Scheduled Tribe was sent abroad during 1982-83 and 1983-84 it
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has been ctarimied tnat tor cramung aobroad, normally Lbaogineers who
are WOIKINgG 10 ine Specidised Neid [0 WCn traimng 1s 1equired and
have sutncient experience on the JOb are senl. ine number Of such
Ekaogineers beionging 10 dcnedwied Casiejdcheduled 1ribe working in
e neids requinng trainng and with requisite experience was — very
small. More Scneauled Caste[dcneduled 1ribe engineers are coming
up and it would now be possible to send them for training abroad,

4.34 On being asked about special training to Sceduled Caste|
Scheduled Tribe employees to bring them up to the level of other
employees, the representative of the Undertaking stated during evi-
dence as under:—

“Instructions have been issued to the Units to organise special
training for Scheduled Caste|Scheduled Tribe engimeer-
ing trainees who have been selected with relaxed stan-
dards to improve their efficiency and provide technical
knowledge and a general communication ability know-
ledge. This can also be made up progressively in their
career by deputing them in the special engineering
knowledge programme and language communication
skill programme.”

4.35 He further stated that thes principles applied to various
other categories of employees also., Copy of circular letter to the
various units regarding special training for Scheduled Caste/Sche.:
duled Tribe Enginecring graduates is at appendix IX.

4.36 Regarding the Scheduled Caste/Scheduled Tribe employees
being sent abroad for training/attending seminars, conferences etc.
the representative of the Undertaking stated during evidence that in
1982-83, 9 Scheduled Caste employees from Hydetabad Unit were
sent abroad for attending seminars while in 1984 two Scheduled
Tribe were sent. Whenever Scheduled Caste/Scheduled Tribe em-
ployees were available in the area of specialisation, they were sent
abroad. In Hardwar only one Scheduled Caste employee was ser
abroad. He explained that the number of Scheduled Caste/Sche-
duled Tribe employees increased only after 1970 and as these em-
ployees gained experience, ‘their number was expected to increase.
Information regarding the availability of suitable Scheduled Caste/
Scheduled Tribe employees was now being submitted while putting
up any training proposal to the Chairhan and Managing Director
for approval. T r———
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4.37 The Committee note that during the years 1981 to 1983, 91
employees from Hyderabad Unit were sent abroad for training, out of
which 9 employees belonged to Scheduled Castes and none to Scheduled
Tribe, From Hardwar Unit, out of 80 Executives trained abroad, only
two were Scheduled Castes|Scheduled Tribes during the same period.
The Committee have been informed during evidence that information
regarding availability of suitable Scheduled Caste|Scheduled Tribe em-
ployees is now being furnished while putting up any training proposal to
the Chairman & Managing Director for approval. The Committee
recommend that preference should be given to Scheduled Caste/Sche-
duled Tribe officers for various training programmes held in India and
abroad so as to familiarise them with the modern methods of manage-
ment & technology & thereby equip them to occupy higher executive
posts in Bharat Heavy Electricals Limited.

4.38. The Commiittee have also been informed during evidence that
instructions have been issued to the various Units of Bharat Heavy
Electricals Ltd. to organise special training or Scheduled Caste/Sche-
duled Tribe engineering trainees selected with relaxed standards to
impurove their efficiency and provide technical knowledge. The Com-
mittee recommend that the training programme should not be confined
to the category of Engineers only but other categories of employees
belonging to Scheduled Caste/Scheduled Tribe who are recruited with
relaxed standards should also be given extra training to enable them to
come up to the standard of other employecs. The Committee further
recommend that details of extra fraining to be given to Scheduled Caste|
Scheduled Tribe employees in various categories of posts should be
drawn up by the Corporate office for the sake of umiformiy and
instructions should be issued to all the units. The Committee desire
that a copy of the instructions issued in this regard should be fumished
to them for information.

C. Apprenticeship Training
4.39 It has been stated that percentage of reservations provided
for Scheduled Caste/Scheduled Tribe candidates for apprenticeship
training at Hyderabad Unit is as under:

for Scheduled Caste candidates 13 per cent

for Scheduled Tribes candidates S per cent

4.40 Total number of Technicial/Trade Apprentices selected for
training during the last three years is as under:

Year SC ST Othert Tq»l
1981 e e e e ;3—- 6 179 228
1982 . . . . . . . 57 12 870 49

988 . . . . . . . 1 1 3% wyg

P —
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4.41 Particulars of the trained apprentices (SC/ST) considered for
absorption during the past three years are as follows:—

No.gl Trad: 1981 1982 1983

Trads Apprentices
1 Art. Gr. 1V (Machinisy) . 7 3

" Art. Gr. IV (Electrician) . . 3 2
Art. Gr. 1V (Painter) . 1
D’man Gr. IV (Mech.)
Art. Gr. 1V (Fitter) . 4 3 14 1 1
Art. Gr. IV (Welder) '
Art. Gr. 1V (Turner) . 7 2 .
Art. Gr. 1V (Mouldor)
Art. Gr. 1V (Carpenter)
10 Mech. Gr. 1V (A.C. & Refn)

— i —— e e = = m o e —

12 5 24 6 I N

LI N - T T )

Technician Apprentices
1 Design Asst, Gr. 111 . 2
2 Chargemin 4 6
g Technician Gr. I11 . 3 .. .. .. 5

4.42 In regard to the policy of absorption of trained Apprentices
in Bharat Heavy Electricals Ltd., is has been stated that whenever the
Apprentices complete their apprenticeship period, they are relieved
with an advice to register their names in the local Employment Ex-
change. As and when vacancies arise, the local Employment Ex-
Heavy Electricals Ltd. The nominated candidates by the Bharat
Heavy Electricals Ltd. The nominated candidates by the local
Employment Exchange are interviewed by a duly constituted Com-
mittee wherein representative of Scheduled Caste/Scheduled Tribe is
invariably included. Normally the Scheduled Caste/Scheduled Tribe
representative is drawn from their line Managers,

4.43 It has been stated that at Hardwar Unit percentage of reser-
vation for Scheduled. Caste|Scheduled Tribe in the appomtment of
apprentices is as per the Apprentices Agct. -
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4.44 Statements showing the number of apprentices appointed and
absorbed during the last three years are given in Appendices X & XI.

4.45 It has further been stated that in Bharat Heavy Electricals

Limited, Hardwar the trade Apprentices (I.T.I1. Holders) who secure
first position in each trade and batch are absorbed immediately on

reecipt of result from Regiona] Director, Kanpur,

4.46 The Apprentices who secure Silver Medal in the Regional
Competition are appointed to grade-IV post and the Apprentices who
secure Gold Medal are appointed in Gr. III post irrespective of
vacancies. The remaining Apprentices are considered for employment/
absorption according to batch-wise seniority on availability of vacan-
cies. The recruitment policy envisages recruitment from amongst the
passed out Act Apprentices only while filling the vacancies in Artisan
category. The Scheduled Caste/Scheduled Tribe candidates are given
overriding preference in case sufficient candidates are not available
in the relevant batch,

4.47 In reply to a question, it has been stated that apprentices who
have completed training are given preference over other candidates
in appointment Scheduled Caste/Scheduled Tribe apprentices after
completion of training at the Hardwar Unit are informed whenever
the vacancies are announced to enable them to apply for the same. .

4.48 When any vacancy in the artisan category arises where they
have got trained apprentices, they consider exclusively the apprentices
who have completed apprenticeship from their Training School for
appointment. It has further been stated that 50 per cent of direct
recruitment vacancies in Bharat Heavy Electricals Limited are being

filled by trained apprentices as per Government instructions.

4.49 On being pointed out during evidence regarding the com-
plaint from a person that he had received apprenticeship training but
had not bezn provided service, the representative of the undertaking

stated as under:—

“We have got a number of people who have been trained for
years and they are scattered all over the places, We
select the people from those who respond to our advertise-
ment. We will inquire whether this gentleman applied

for the post or not. . ..".
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He further stated that under the Apprectices Act, it was not
their responsibility to give service to the apprenticks.
They could apply whenever there were vacancies in their
undertaking.

4.50 When it was pointed out by the Committee during evidence
that according to information supplied to them, out of 108 Scheduled
Caste apprentices given training in 1981, only 30 were absorbed.
In 1982, only 31 had been absorbed out of 117 given training while
no Scheduled Tribe had been recruited for apprenticeship, the repre-
sentative of the undertaking stated no Scheduled Tribe candidate was
available in 1981, 1982 and 1983 for apprenticeship training.

4.51 When the Committee pointed out that most of the candidates
for apprenticeship or recruitment in the Company were the children
of the existing employees, the representative of the undertaking stated
that there may be children of the employees in any category but there
was no special quota for children of the employees in the undertaking.
He further explained that according to the procedure of the company,
those apprentices were given preference in recruitment who were
trained earlier. At the time of recruitment, suitability of the person
had to be seen.

4.52 According to the information supplied to the Committee the
apprentices who secured gold medals were given appointment irres-
pective of vacancies. The representative of the Undertaking stated
during evidence that looking to the shortfall they had taken a decision
that apart from one gold medalist boys they would also absorb the

top boy of the Scheduled Castes and Scheduled Tribes irrespective of
his position.

4.53. The Committee regret to note that no apprentice belonging
to Scheduled Tribe was recruited for training in Hardwar Unit (HEEP)
of Bharat Heavy Electricals Ltd. during the years 1981 to 1983. The
Committee recommend that with a view to attracting more and more
candidates befonging to Scheduled Castes/Scheduled Tribes, the Com-
pany should advertise their training programmes in leading newspaper
in regional languages and also through broadcasts over All India Radio.

4.54. According to the information furnished to the Committee, it
is seen that total number of trained apprentices absorbed in Hardwar
-Unit (HEEP) was 203 in 1981, 182 in 1982 and 72 in 1983 out of
which those belonging to Scheduled Castes numbered 30 in 1981, 21
in. 1982 and 7 in 1983 while none belonged to Scheduled Tribes.
According to instructions issued by the Ministry of Labour vide their
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O.M. No. DEGT:2(6) dated 28-5-1980° 50 per cent of the direct recruit-
ment vacancies should be filled up by trained apprentices. The Com-
miltec recommend that in order to make up backlog in reserved
vacancies, all trained apprentices belonging to Scheduled Caste/
Scheduled Tribe should be absorbed in services of Bharat Heavy
Electricals Ltd.

4.55. In regard to their policy of absorbing trained apprentices, the
Committee have been informed that after completion of their training,
apprentices are relieved with advice.to get their names registered with
Local Employment Exchange. As and when vacancies arise, Bharat
Heavy Electricals Ltd. contacted the local Employment Exchange to
nominate the apprentices trained at Bharat Heavy Electricaly Ltd, The
representative of Bharat Heavy Electricals Ltd, also stated during
evidence that under Apprentices Act, it was not their responsibility to
give service to apprentices.

4.56. The Commiittee feel that the entire burden of nominating the
trained apprentices should not be placed on the Employment Exchange.
Even though the names are required to be sponsored by the Employ-
ment Exchange, Bharat Heavy Electricals Ltd. should also keep a close
watch that their trained apprenticeg particularly those belonging to
Scheduled Caste and Scheduled Tribe communities are nominated bv
the Employment Exchange.



CHAPTER V
A. Housing Facilities
(i) Hardwar Unit

5.1 The Committee have been informed that housing facilities are
provided to the employees in Hardwar Unit of BHEL. Total number
of employees who have been provided housing accommodation and
the number of Scheduled Caste|Scheduled Tribe among them are as
under:—

Employees provided housing accommodation 4,770
No. of SC|ST employees 229

5.2 It has further been stated that reservation of 10 per cent of

the available houses in type ‘A’ quarters (Types I & II) is being
followed.

(ii) Hyderabad Unit

5.3 Hyderabad Unit provides residential quarters to the employees
in the Company’s Township to the extent quarters are available.

5.4 Total number of employees who have been provided accom-
modation and the number of Scheduled Caste/Scheduled Tribe among
them in Hyderabad Unit is as under:—

Type of Quarters Towal no. of artrva allotecd to Quarters allotted to

quarters neral Category of SC/ST
cmployers®

Type-1&11) . 2842 2531 311

Type-B . . 970 33 37

Tvpe-C . . 480 467 . 13

Type-D . . . 38 39

Total . 4330 3969 361

*This includes employees of non-BHEL organisations like Schoole, Bank, P&T, Civil
Supplies, Polica cte.

58
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5.5 There is reservation for allotment of residential quarters to
Scheduled Caste|Scheduled Tribe employees to the extent of 10 per
cent in respect of type-A quarters (Type-1 & 2).

5.6 In reply to a question it has been stated that in respect of
categories ‘B’ & ‘C’, 5 per cent reservation in allotment has now been
extended. ’

5.7. The Committee note that there is reservation for allotment of
residential quarters to Scheduled Caste|Scheduled Tribe employees of
BHEL to the extent of 10 per cent in respect of type A quarters and §
per cent in allotment of type B and C quarters,

5.8. The Committee note that in Hardwar Unit, out of a total of

4770 employees who have been provided housing accommodation 229
belong to Sheduled Caste/Scheduled Tribe Communities. Break-up
of these figures according to the type of quarters has not been given.
The Committee desire that the Undertaking must ensure that accom-
modation of types A, B & C is allotted to Scheduled Caste/Scheduled
Tribe employees at least to the extent of reservation to which they are

5 oo
t

5.9 The Committee regret to point out that in Hydersbad Unit the
number of quarters allotted to Scheduled Caste/Scheduled Tribe in
types B and C is less than 5 per cent. The Committee recommend that
S per cent reservation in Types B and C quarters must be followed
strictly and in future allotments this shortfall should be made up.

B. Welfare Schemes

5.10 In a note furnished to the Committee, it has been stated that
the welfare measures/schemes operating in Bharat Heavy Electricals
Ltd., Hyderabad for the benefit of the employees and their families
are under three heads viz. Statutory welfare measures, Non-statutory
welfare measures and Township welfare facilities. The details of the
schemes are as under:—

Statutory Welfare Measures:
1. Provident Fund Scheme:

" 2. Family Pension Scheme under the provisions of the Provi-
dent Fund Act.

3. Gratuity Scheme under the Payment of Gratuity Act.
4. Leave with payment of wages, A}
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5. Factory Medical Centre for provision of medicab facilities
within the Factory prémises.

6. Payment of Workmen’s Compensation to the employees in
all applicable cases due to accident, disabilitics. caused
etc.

7. Maternity benefit providing leave with wages for female
employees.

8. Industrial safety provisions and appliances.

9. Industrial Canteens and Catering services for the employees.

10. Creche facility for children of women employees.

11. Provision of welfare Officer/Supervisors for administering
all the welfare activities.

Non Statutory Welfare Measures:
1. Subsidised Transport and Canteen facilities.

2. Payment of allowances such as Late Night Snack allowance,
Hazard Allowance etc., to certain categories of employees.

3. Supply of milk to certain workmen in specific arcas.

4. Leave Encashment and Leave Travel Concession facilities
to the employees. LTC benefit is extended to the mem-
bers of the families also.

5. Sanction of loans/advances to the employees towards:
—Burchase of Cycles/Scooters|Cars.
—Construction|acquiring of own houses.

6. Payment of conveyance reimbursement expenditure to the
employees,

7. Facilities for higher studies and incentives for acquiring
higher/additional qualifications.

8. Safety education and supply of safety shoes, protective
clothing and safety appliances.

9. Presentation of Annual gifts and diaries to all the employees
and award of decennial mementoes (Wrist Watch) to all
the employees completing 10 years service.
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10. Provision of residential quartecs in the Company Town-
ship at subsidised peats,

11. Provision of free medical facilities to the employees and
their families in the Company's General Hospital.

12. Family Planning: Grant of special increment to the em-
ployees|spouses undergoing sterilisation; faciljties for
opeiation and other measures and incemtives for promot-
ing small family norms.

13. Staff Benefit Fund Scheme enrolling members on voluntary
payment of Rs. 0.25 p.m. for extending financial assistance
towards medical necds, prolong treatment, educational
needs like payment of fees, purchase of books ctc. and
for relief in distress, to the Jdeserving employec members.

14. Death Relief Fund Scheme: A Voluntary Scheme covering
almost all the employees with payment of Re. 1/- in casc
of the death of a member. The financial assistance given
in case of a death of umember to his family is over

Rs. 10,000/-.

15. Group Insurance Scheme: As a social security measure,
the Company has insured the lives of all employees under
LIC Scheme with provision of the following range of
payments in case of death of an employee.

Workmen categories Rs. 10,000
Supervisory Categories Rs. 20.000
Middle Management Rs. 35.000
Senior Management Rs. 50,000

Township Welfare Activities:

1. The Companv’s Township is an urban <uburb consisting of
all essentia] facilities with over 4,300 quarters and the
following facilities.

2, Schonls: Five High: Schools (2 Central Pattern, 2 State

Pattern and one Zilla Parishad High School in the local
medium) and one KG S$c¢hool,

3. A full fledeed 110 bed General Hospital for providing mod}-
cal facilities to the employees and their families.
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4. Community Centre in the midst of the township with Audi-
torium and other recreational facilities. Facilities for

" conducting various cultural programmes and Sports and
Tournaments.

5. Provision of Parks and neat roads.

6. Provision of shopping centres at various locations for the
supply of all daily necessities.

7. Ladies Welfare Centre for the benefit of the township
women and giving employment opportunities for the
needy women and family members of the deceased

employees;

8. Special care school for the handicapped and mentally re-
tarded children.

9. Provision of Bank, Post Officc and Co-op. Credit Society
for the benefit of the employecs.

10. Places of worship for the township residents; Temple,
Mosque, Church and Gurudwara,

5.11 In addition to the residential quarters and the above facilities
in the township, a LIG housing colony with 1000 houses has also
come up for the Low Income Group employees. The employees have
formed into a Cooperative Housing Society and are aided by Bharat
Heavy Electricals Ltd. by provision of land and financial assistance
through the State Government.

5.12 Besides the above. the Company has schemes and plans for
socio-economic development of weaker sections including Scheduled
Castes and Scheduled Tribes. The Company has taken up these
activities under 20-point programme and in the process of implementa-
tlon of this programme, the neighbouring villages. were identified for

. socio-economic develonpment of the villagers. Some of the activities
being carried out by Bharat Heavy Electricals Ltd. in this regard arc
“outlined hereunder:

1. Establishment of a fodder farm

5.13 A fodder farm has been set up for the benefit of the people
of weaker sections of the neighbouring village Tellapuram for feeding
their cattle. A group of 70 people belonging to Schednfed Caste/

- Scheduled Tribe communities of the village has been provided with
buffaloes under a scheme of providing milch’ animals to the people
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The scheme is jointly financed by DRDA, State Bank of Hyderabad &
Department of Ammal Husbandry of the State Government,

" 5.14 There is a plan for developing a second fodder farm similar
to the one at Tellapuram,

2. Gram Samkshem Kendra (Community Centre)

5.15 A building has been provided in the village as a Community
Centre. The building has four rooms, one each for the purpose of
conducting tailoring classes for women, Reading room, for conducting
adult education classes and for medical care centre.

3. Improvement of School facilities

5.16 The existing school at Tellapuram has been provided with
additional facilities of two more class rooms, as kitchen for midday
meals scheme, an outdoor platform and a handpump for drinking
water facilities, '

5.17 Besides the above, a farming planning camp was planned at
the General Hospital of the Company for the benefit of neighbouring
villagers. Under afforestation programme 3000 sapling are proposed
to be planted out of which 1000 sapling have already been planted.
A survey has been done in village Lambada Tanda for providing
Street lighting and household cooking facilities by utilising solar
energy. Community Centre building and a school building are also
proposed to be constructed. A few work centres to provide employ-
ment opportunities for widows and handicapped people are also pro-
posed to be started. LT

5.18 Hardwar Unit Management abio provides comprohensive
welfare measure for its employees for all round improvement in the

quality of life. These welfare measures can be broadly ° classified
as under: ’ C o RS

1. Education. 1a BHEL Township there ave 19 schools/
educational institutions  with about 17,000 studénts.

"~ ©  Reservation is ‘made for - Scheduled Caste/Scheduled
Tribes as per Government of Uttar Pradesh instructions.

2. Medical: Free medical facilitics to all employees and their
familv.and denendants. There are 170 beds in BHEL
(Hardwar) Main Hownital and 8 peripheral dispensaries
spread out in the BHEL Township.
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3. Housing: There are 4,770 houses of type A, B & C aad

hostel- accommodation. Reservation is ‘made for = Sche-
duled Caste|Scheduled Tribe as indicated in para 30(c).

4. Canteen: Canteen services for lunch, dinner and tea/snacks
at subsidised rates are available to all employees.

5. Transport: Subsidised transport facility is available to a
limited extent wherever it is not possible, transport allow-

ance is paid to the employees.

6. Advances: Different kinds of advances such as House
Building, Purchase of Vehicle, Cycle, Scooter, Car,
Festival Advance, etc. are admissible to the employees.

7. Leave Travel Concession: Every employee is cligible for
LTC once in a block of two years for visiting home town
or any other place upto 1500 Kms each way. LTC once
a year upto 750 Kms is also admissible.

8. Providemt Fund: As per Company’s rules.
9. Gratuity: As per the Payment of Gratuity Act.

10. Group Insurance: All the employees are covered under
Group Insurance Scheme of the Company without any
contribution towards the premium payable

, 5 19 In addition, the Company has extended their welfare activi-
ties to some villages where predominantly population belongs to
Scheduled CastelScheduled Tribe. The details of the village adoption

soherae are given in Appendix XL

520, The Committee note that both the Hyderabad and Hardwar
Units of Bharat Heavy Electrical; Ltd, are operating a number of
Welfare Schemes for the benefit of their employees and their families.
The Cemmilttee further note that for soclo-economic development of
woaker sections including Scheduled Caste/Sclieduled Tribes, Hyders-
mvmh_utamd certiln activities like establichment of fodder
farms, opening of Community Centre etc., in a nelshbouring village
while Hardwar Unit has adopted two neighbouring villages for welfare
activities. The Committee recousneng that finsfead of piece-meal
activities here and there, the Barat Heavy Electricals Lid. units should
T o S AR o

on aste
‘vound development, for their alk



5.21. The Committee also recommend that a scheme shouid be
devised for giving scholarships to the children of poor Schedaled Castes
and Scheduled Tribes living in peripheral villages so that more and
more Scheduled Caste|Scheduled Tribe children are able to get
education. .

5.22. The Committee further recommend that village Development
Programmes shoukl be implemented in coordination with other Deve-
lopmental agencies of the State Government to avoid duplication. Wide
publicity should be given to the various Welfare Schemey so that maxi-
mum number of Scheduled Caste/Scheduled Tribe persons can take
advantage of the Welfare schemes.

KRISHAN DATT SULTANPURI,
NEw DELHI; Chairman,

-October 16, 1985 Committee on the Welfare of Scheduled
.4svina 24, 1907(S) Castes and Scheduled Tribes.




APPENDIX 1
(Vide para 1.1 of the Report)
Bharat Heavy Electricals Limited

Manufacturing Divisions
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. Heavy Electricals Plants, Bhopal.
. Central Foundry Forge Plant, Hardwar.

. Heavy Electrical Equipment Plant, Hardwar.

Heavy Power Equipment Plant, Hyderabad.

. Transformer Factory, Jhansi.

High Pressure Boiler Plant, Tiruchy.
Seamless Steel Tube Plant, Tiruchy.
Boiler Auxiliaries Plant, Ranipet.
Control Equipment Division, Bangalore.

. Electro Porcelain D'vision, Bangalore,

. Industria] Valve Plant, Goindwal.

. Component Fabrication Plant, Rudrapur.

. Heavy Equipment Repair Plant, Varanasi.
. Insulator Plant, Jagdishpur.

Service Divisions

. Registered Office and Corporate Office, New Delhi.

2. Management Development Institute, New Delhi.

. Power Group

(i) Project Management & Construction Management,
New Delhi.

Construction Management

(a) Northern Region at New Delh?
(b) Southern Region at Madrus
(c) Eastern Region at Calcutta
(d) Western Region at Barods
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(ii) Technical Services & Commissioning Headquarter,.
New Delhi.

(a) Northern Region at New Delhi

(b) Southern Region at Madras

(c) Eastern Region at Calcutta

(d) Western Region at Baroda

4, Power Group (Services after sales), New Delhi.
S. Project Engg. Division, New Delhi.
6. Power Group (Commercial), New Delhi.
7. Regional Operations Division (HQ), New Delhi,
8. Industry Sector, New Delhi.
9. Exports Division, New Delhi.
10. ISG Bangalore.
11. Research & Development, Hyderabad,
12, MHD Research Project, Tiruchy.



APPENDIX 1i
(Vide Para 2.5 of the Report)

Article 116 of the Aiticles of Association as appeared before
amendment in June, 70.

116. Notwithstanding anything contained in any of these Articles
the President may, from time to time, issue such directive as he may
consider necessary in regard to the conduct of the business of the
‘Company or Directors thereof and in like manner may vary and
annual any such directive. The Directors shall give immediate effect
to directives so issued.

Articie 116 of the Articles of Association as appeared after
amendment

116 Notwithstanding anything contained in any of these Articles,
the President may, from time to time, issue such directives as he
may consider necessary in regard to the Conduct of business and
affairs of the Company or Directors thereof and in like manner may
vary and annual any suchk directive. The Directors shall give imme-
diate effect to directives so issued.
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APPENDIX TH
(Vide Para 2.31 of the Report)

Bhara: Heéavy Electricals Limited (A Government of India Under-
ﬂﬂcmg) Unit: Heavy Power Equipment Plant, Ramachandrapuram,

Hyderabad
Grievance Procedure

With the object of providing employees an easy and weadily
accessible machinery for the vantilation and prompt redressal of
their day-to-day gricvances, a mutusfly egroed grievance procodure
is ‘bereby adopted. This grievance procedure may be availed by
wotkmen/employees of all the departments. This will not cover
trathees or apprentices.

Scope

Complaints effecting cne or more individual employees in respect
of their wage payments, overtime, leave, tramsfer, promotion senlority,
work assignment, working conditions, interpretation and implemen-.
tation of services agreemdnts, ‘welfare amenities etc. constitute ‘griev-
anicss. Where the ‘points at dispute are of general applicability of
considerable magnitude and where ‘policy matters arc involved, ey
witl -fall outside ‘the scope of ‘this procédure. In case of any 'griev-
ance ariﬁngoutofdinohm\geordiunhsalof workmiin/employec,
this ‘grievatice procedure shall not apply. [Instead, discharged or dis-
misged workman Shall have the right to appeal to the dismissing
authority or to the appeéllate authority.

Various Stages of the Grievance Procedure

Stage-1

The aggrieved emplovee/workman  shall first present his griev-
aace In person to the Foreman concerned within one week from the
date of occurrence of the grievance. All such grievances shall be
entered in a grievance icpister maintained, in the prescribed form.
by the said officer, who will pive replv to the emnlovee/workman
within SEVEN days of the date of receipt of tho grievance.

69 R
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Stage-11

If the employee is not satisfied with the decision of the Officer or
fails to receive an answer within the stipulated period, he shall either
in person or accompanied by his departmental representatives of the
recognised Union present his gnevance in writing to the Shop
Manager/Senior Engineer. For this puipose, fixed hours shall be
specified during which on any working day, an aggrieved employee/
workman could meet the said officer for presentation of his griev-
ance. The said officer shall give his answer in writing within SEVEN
days of thc presentation of grievance. If action cannot be taken
within that period reasons for the delay should be recorded.

Stage-111

If the decison of the Shop Manager/Sr. Engineer is not satisfactory
the aggreived employee/workman may request the Shop Manager/
Sr. Engineer for forwarding his grievance to the Chief Personnel
Manager, who has to cemmunicate the reply within SEVEN days
from the date of receipt of his grievance.

Stage-1V

If the reply of the Chief Personne] Manager is not satisfactory,
.then the aggrieved employee/workman may request for forwarding
his grievance to the Giievance Committee which shall make its re-
commendations to the General Manager within TEN days of the
employee’s request. If the recommendations cannot be made within
this time limit, the reasons for delay should be recorded. Unanimous
recommendations of the Grievance Committee shall be implemen-
ted by the Management. Ir the event of difference of opinion among
-he members of the Gricvance Committee, the views of the members
along with the relevant papers shall be placed before the General
Manager for final decision. In either case, the final decision of thc
Management “shall be communicated to the employee concerned by
the Chief Personnel Manager within FIVE days from the receipt of
Grievance Committee’s recommendations.

"The Grievance Committee shall consist of two representatives of
the Management and two representatives of the recognised Union.
D G.M:' (Production) or his nominee and Chief Personnel Manager
will be the Management reporesentatives of Grievances Committec.
Two renresentatives of the recognised Union shall be nominated b\
the recognised Union.
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Stage-V

When the aggrieved workman/employees is not satisfied with the
final decision of the Management he shall have the right of appeal to
the General Manager for a revision. In making this appeal, the
employee, if he so desires, shall have the right to take a Union Offi-
cial along with him to facilitate discussions with the General Manager.
The General Manager o: the Person designated by him shall com-
municate the decision within a week of the employee's revision
petition. '

If no agreement could be reached the Union and the Manage-
ment shall refer the grievance to voluntary arbitration,

Where a workman/employee has taken up a Grievance for re-
dressal, under this procedure, the formal conciliation machinery shall
not intervene till all steps in the procedure are exhausted. A griev
ance shall be presumed to assume the form of a dispute only after
the final decision of the General Manager in respect of a grievance is
intimated to the workmsn/employee.

If a grievance arises out of an order given by Management, the
said order shall first be complied with before the workman/employee
concerned invokes the procedure laid down for redressal or griev-
ance. If, however, there is a time lag between the issue of order and
its compliance, the grievance procedure may immediately be invoked
but the order neverthelesy must be complied with on the due date
even if all the steps in the grievance procedure have mnot been
exhausted. |

The Union represcatatives on the Grievance Commiittee shall
have the right of access to any document relevant to the enquiry and
reference to which may be necessary to understand the merit or
otherwise of the worker's/emplovee’s grievance. The Management's
representatives shall have the right, however, to refuse to show any
document or give any information which thev consider to be of a
confidential nature. Such confidential documents however be used
against the emplovee in the course of the grivance proceedings.

There shall be a time-limit within which an apneal mav be pre-
ferred from one stage to the other. For this purpose. the agerieved
workman/emplovee shall, within 72 hours of the receiot of the de-
cision at each stage (or if no decicion & received on fthe exnirv of
the stipulated neriod). file hic anneal with the authority at the next
higher stage, should he feel inclined to appeal.




B

In calculating the various time intervals under the above clagscs,
holidays shall not be reckoned.

I it is nocossary for any. workman/employes to leave the depart-
ment during workisg Hours:on g call from the P.O. (Welfare)
Industriat Relations Officer or any other Officer connected with tHe

grievance Machinery, previous permission of his superior shall
neoessarily be obtdined. Subjeot to this condition, she employee

shall not suffer any loss im wages for the work time lost in' this
manner.

I, however, there bc any complaint against any individual mem-
ber of the staff, who is nominated by the Management to handle
grievanes at the lowest level, the employee may take up his grievance

gtm the next higher stage i.c., at the level of Shop Manager/Head of

M. N. RAO
Chief Personnel Managen

True Copy

Sd/-
R. V. REDDY
Manager (Pers.)
B.H.E.L. Hyderabad.



APPENDIX 1V
(Vide para 3.47 of the Report)
PROMOTION POLICY AND RULES

L Object;yes:

(a) To provide all employees with broad equality of opport-
uplty in growth and career prospects,

(b) To ensure fairness, equitability, consistency and uaifor-
mity in the matters of proniotion of employees in all the
Units|Divisions of the Company.

(c) To recognise and reward employees for their contribution
to the growth of the organisation,

(d) To sustain the high morale of the employees by inform-
ing them of the promotion opportunities existing in the
organisation and the manner in which such promotions
will be effected.

2, Classification of Groups|Cadres:

2.1 For purposes of promotion and career growth all employees
are ficlided fn one of the following groups|cadres:

() Sr. Exccutive G die . . . Salary gr der Ex and gbove (Re. 1875-
2478 & < bowr).

(b) Executive Codre . Salary g~ des WEI to B¢ (7731878 0 °
Rs. 1875-2173).

Supervisory C: . 'y gndes 8 1 o 8A/SBV

(o ' visory C dre 3!:0 8 '9:L" B1® 87-,) ullov
cum ( -110

(d) S nisterial . . . Salar mde-Au/MVwAlmlx

4 M Minbecral groe 99;3071993-6# 10 R, 796-188). (e

d . . . . des A IIBII ind B I .
() Unellledgrowp . . . . . Salary grades A.1/B.1 (Rs. 335-458).

The above scales are pre-revised.

3. Sc. Bxecutive Cadre (ES and sbove) ig treated as all Company
Owdre: Promotien to and within. this cadre will be regujated on o

73
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.Companywide basis and carried out by the Corporate Office on the
recommendations of the special EDs Committee. Promotions in
Salary grade upto and including E4 will be regulated by Unit Mana-
gement as per the principles and guidelines laid down herein,

4. Guidelines and Principles

4.1 Promotion from one Group|Cadre to another Group|Cadre

Promotion from one group|cadre to another group|cadre is on the
basis of merit as assessed through a selection process which may
include an appraisal of performance and test|interview designed to
determine the employees’ skill, aptitude and abilities for effective
functioning in the higher group|cadre. Employees are eligible for
consideration for promotion to the higher group| cadre on comple-
tion of a specified number of years of service (to be referred to here-
inafter as “eligibility period”, in the highest grade in the lower
group|cadre, subject to organisation needs. This eligibility period
will be notified by the management from time to time keeping in
view .the requirements of the organisation,

4.2 Promotion within a group|cadre

Employees are eligible for consideration for. promotion from a
lower grade to the next higher grade within the same group|cadre
on completion of the number of years of service prescribed in the
‘lower grade (to be referred to hereinafter as the “qualifying period”)
and attainment of satisfactory standards in conduct and performance.
‘"The “qualifying period” for promotion within a group will be noti-
fied by the Management from time to time keeping in view the re-
-quirements of the organisation.

43 “Fast Track” Promotions

With a view to rewarding employees for sustained outstanding
performance, and in order to provide motivation to them for further
improvement, accelerated promotions are considered for eligible
employees on completion of a specified period of service as may be
prescribed for this purpose for each grade. The number of employees
promoted under this clause, however, is generally limited to 10 per
cent of the total number of employees eligible.for such promotions
as the basic idea i; to spot the best performers on work,

4.4 It may not be possible to ensure advancement|career propects
beyond a certain point for employees who either do not possess the
requisite qualifications|skill needed for the higher post or are held
up for want of requirements in the higher group|cadre. Such cases
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are reviewed and employees are considered for the higher grade om
campletion of 10 years good and effactive service provided their con-
duct and performanee are otherwise satisfaciory, This is normally
not applicable to the position of EB i.e, the Senior Manager’s grade

and above.

4.5 There may be a certain percentage of employees who do net
qualify for promotion under any of the clauses provided above,
These are so due to their consistently “Poor performance andjor
other reasons. Such employees treated under the category “Drep-
outs” are not eligible for promotion until there is recorded improve-
ment in their overall performance and conduct.

5. Channels of Promotion

Promotion of an employee means his movement from a post in
a lower grade to a post in the next higher grade along with respec-
tive promotion channels specified for the purpose,

6. Rules and Procedures

Promotions will be considered by Departmental Promotion Came~
mittee to be constituted at the unjt level for various grades falling
under the purview of the Unit Management. The criteria adopted
by the DPC for considering promotions will brogdly include factors
such ss qualification, perfarance, genersl suitdBifity and potential
for higher responmsibility,

7. Preference for SC|ST

The Government of India orders iasued from time to time relating
to reservations for Scheduled Caste|Scheduled Tribe candidates will
be observed with reference to vacancies filled by promotion.

8, woﬂty .

Seniority as between personne] selected in the same selection ghall
be determined in accordance with the order of merit drawn up by
the Selection|Promotion Committee and approved by the competent
authority. ! 'I

9. Representations from Employees Regarding Non-selection or
Supersession:

An attempt is always made by the Divisional Head to explain to
an employee the reasons for his non-selection so that the employee

2078 1L.8—8.
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hg‘s‘ an opportunity to makeé up his deficiencies in the relevant area.
If the employee still has a grievance he may submit a representation
to, the competent authority, through proper channel. The Head of
Department will examine the case and submit to the General Mana-
ger|Executive Director with his remarks|recommendations for
orders. Representations must be submitted within one month of the
date of release of promotion order|list. Representations in impolite
and unbecoming language will not only be rejected but will be taken
up suitably with the employees concerned. Also join appeals or
representations will not be entertained.

10, Debarring

Employees undergoing punishment for a specified period shall
not be considered for promotion during that period. Employees
under suspension or whose conduct is under investigation shall,
however, be considered by the Departmental Promotion Committee
which shall, if they are found fit, give them a notional place on the
panel. Their promotion orders shall however be released only if
they are unconditionally absolved from the charges levelled against
them,

1 11. Keeping in view the changes in internal conditions and exter-
nal,envu'onment the Company may at any time and at its discretion,
make any changes in the promotion policy and the rules as stated
herein if it is satisfied that such changes are necessary in the overall
interest of the organisation.
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| S APPENDIX IX
(Vide Para 4.35 of the Report)
BHARAT HEAVY ELECTRICALS LTD,

No. AA:PER:R: 12|1792
Dated: 15/10|82|1792

Dear

Please refer my D.O. letter No. AA:PER:SC:P dated 23-6-82 em-
phasising the importance of filling up the backlong of reserved posts of
Scheduled Caste|Scheduled Tribe.

In the Engineer Trainees there was a backlog of 142 reserved posts
for Scheduled Caste|Schedwled Tribe. This necessitated special efforts
to be made to recruit Engg. Graduates belonging to Scheduled Caste|
Scheduled Tribe category with a view to minimise this backlog.
Accordingly, all Scheduled Caste|Scheduled Tribe candidates who ap-
peared in the written test were called for interview and as per the
Government instructions they were assessed with the relaxed standards
by the Selection Board. Further, allocation made to the units, are on
the basis 50-50 i.e. 50 per cent from Scheduled Caste/Scheduled Tribe

panel and other 50 per cent from the general panel.

Since the candidates belonging to Scheduled Caste|Scheduled
Tribe have been recruited on relaxed standards, it may be necessary
to make up their deficiency to the extent possible, by organising
special training for such candidates. T would request your personal
attention in taking necessary steps in this direction. Kindly keep us
informed of the action taken.

With regards,

Bl

Yours sincerely,
sdl-
(G. D. DATTA)

All Heads of Divisions.
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1. Adopted Vill:ges
n.vmnge of populu tionfin sdopted

8. Fucilities provided

4. Drinking water

8. Drains/lanes improvement in the villages

§. Community Centre and Recreational
hacility :

7. Reaployment gencration

8. Afforestation
9. Fisbsery Pood

Villags Adeption Schome (Herd.vur Unit),

Roshnabad, Heuampur

1. Roshnal ad- gu%8C
2. Heampur 1000%80 °,

1. Tubewell and  wateg Tank
2. Panchayu Ghar cunx Community

Centre.

8. Liok Ro.d betwoen Ranbuhd and
mpur -

4 Draing impyovement |

8. Rooms ﬁ;h-xmlry School

6. Adult Educativn Clasees

7- Twa Televison scts for community benefit
8. 2 scwing machines

Werkly Medical Camp s
9oncvctyFruhyf0r both duvﬂhp.

Villages have boen provided  drinking
wuter facility

Roshrn: ba tampur where in 06%,  beno-
ﬁduhdn:ﬂc %

Libriry & Re: ding Room started in Pan.
chyst Ghas (Het. mpur) for villigers.

100 cmaployres, all w 8C oni

I ve been employed ut Bt Kila waciad
by BHEL, Hardwar.

8.8 Lick up till now

8,000 fish are in pond at Roshnabad.



APPENDIX XIII
(Vide pera 4 of Introduction)

Summary of Conclusions/Recommendations contained in the Report

Sl.  Para No.in Summary of Conclusions/

No. Report Recommendations

1 2 3

1 115 The Committee note that the Board of Direc-

—

v’

iy
- g

tors of Bharat Heavy Electricals Limited consists
of five full-time functional Directors including
the Chairman and Managing Director and two
Directors from the Ministry of Industry, Gov-
enment of India. None of the Directors be-
longs to Scheduled Castes or Scheduled Tribes.
The Committee further note that the Apoint-
ments Committee of the Cabinet is the final
authority for selections of functional Directors
from a panel of names suggested by Public
Enterprises Selection Board. The Committee
recommend that as a matter of policy, on the
lines of nationalised banks, at least one person
belonging to Scheduled Castes/Scheduled Tribes
should be appointed on the Board of Directors of
BHEL with a view to safeguard the interests
of Scheduled Caste/Scheduled Tribe employees.
The Committee firmly believe that with sincere
and concerted efforts it should not be difficult
to find a person of ‘merit and competence’ from
amongst Scheduled Castes/Scheduled Tribes for
appointment on the Board of Directors. The
Committee would, therefore, like the Govern-
ment to ensure that atleast one Director is
appointed on the Board.from the Scheduled
Castes/Scheduled Tribes at the earliest opper
tunity.

e

7388



2 1.29
3 1.30
4. 1.31
5 1.32
6. 133

‘The Committée note that an officer of the
rank of director in the Department of Heavy
Industry has been appeinted as ‘Liaison Officer’
for coordinating the work relating to represen-
tation of Scheduled Castes/Scheduled Tribes in
public sector undertakings under the Depart-
ment. There is no separate Scheduled Caste/
Scheduled Tribe Cell in the Department to assist
the Ldaison Oficer to digcharge his duties effec-
tively insofar as implemertation of reservation
palicy is concerned. Inmstead, one assistant in
Coordination settion s looking after the work
regarding reservation of Bcheduled - Castes/
Scheduled Tribes in addition to other items of
work assigned to him.

The Committee fail to understand how one
person can do full justiee to the work relating
to proper representation of Scheduled Castes/
Seheduled Tribes in services in the Department
of Heavy Industry as well as in the 22 public
sector undertakings under that Department.

The Committee cannot accept the explana-
tion given by the representative of the Ministry
of Industry during the course of evidence that
“Cell can be of one person and also of one
hundred persons. The size will depend upon the
total work load.”

The Committee need hardly stress that Gov-
ernment instructions in relation to the reserve-
tion policy have to followed by all Ministries
without any exception.

The Committes would ljke to point out that
in thelr OM. No. 37(23(08-Estt. (SCT) dated
19th April, 1969 the Ministsy of Home Affairs
had requested all Ministries/Departments to set
up a Cell to ensure due compliance of the orders
of reservation issued from time to time in favour
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of Scheduled Castes/Scheduled Tribes, ensuring
prompt disposal of the grievances of the em-
ployees of these classes and to scrutinise and
consolidate the statistical data in respect of all
Departments under their control in the prescrib-
ed forms. The Committee recommend that in
compliance with these instructions, a separate
cell with adequate staff should be set up imme-
diately in the Department of Heavy Industry
which should function under the direct control
of the Liaison Officer. The Committee further
recommend that the creation of the Cell and the
duties assigned to it should be brought to the
notice of the employees in the Department of
Heavy Industry as well as in the Public Under-
takings under its administrative control through
a circular. The circular should also be put on
the Notice Boards.

The Committee note that the orders issued
by the Department of Personnel and Adminis-
trative Reforms regarding reservations in ser-
vices are circulated simultaneously by the

Department of Heavy Industry to the Public

Undertakings under their administrative control
for necessary action. Unless the orders are such
that action is required to be taken by the Bureau
of Public Enterprises, the Department of Heavy
Industry do not wait for the advice of the
Bureau.

The Committee further note that the reser-
vations in direct recruitment have been enforc-
ed in BHEL w.et. 28-7-1970 while the first dir-
ective by the Bureau of Public Enterprises was
issued to the administrative Ministries on 18-%-
1969. The Committee have been informed dur-

| Ing evidence that delay in_extending reservation
. orders to BHEL occurred as there was no clause

in Articles of Assoclation of the Company, as
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214
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—

originally drafted, which could enable the Gov-
ernment to issue Directive to BHEL on reser-
vation, The Articles of Association had conse-
quently to be amended.

The Committee regret to note that it took
almost a year to amend the Articles of Associa-
tion of the Company and as a result the Sche-
duled Caste/Scheduled Tribe candidates were
denied the benefit of reservation during that
period. The Committee are of the firm opinion
that the reservation orders should have been
made applicable from the date of issue of the
orders by the Bureau of Public Enterprises and
not from any future date.

The Committee are not convinced with the
plea of the Ministry that the Government Direc-
tive could not be enforced in the absence of
any enabling provision in the Articles of As-
sociation of the Company. They would like to
stress that the Government Directive regarding
reservations would superimpese on any Article
of Association of the Company. The Committee
also note that Article 116 of the Articles of As-
sociation of the Company clearly provided that
the Directors shall give immediate effect to the
Directive issued by the Government,

The Committee trust that the assurance given
by the representative. of the Department of
Heavy Industry that efforis were being made
to flll up the shortfall in reserved posts on the
basis of total strength of the Company which
would tantamount to the.directive on reserva-
tion becoming applicable from the date of for-
mation of the Company would be fulfilled in
better and spirit.

’ Reservations in proth&tlmm“bm effected
in BHEL w.ef. 411-1974 The Committee have
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18.

2.16

17

been informed during evidence that in the direc-
tive received in 1970, there was no provision
for reservation in premotions made on the basis
of seniority subject to fitness. The provision was
made in the subsequent directive issued by the
Bureau of Public Enterprises in November,
1974,

The Committee note that reservations in
promotions on the basis of seniority subject to
fitness were made applicable to Ministries/
Departments in November, 1972 vide Depart-
ment of Personnel O.M. No. 27|2|71-Esstt. (SCT)
dated 27th November, 1973. On receipt of these
orders the Department of Heavy Industry should
have circulated them to BHEL and other public
enterprises under their administrative con-
trol for necessary action, without delay and
without waijting for any directive from the
Bureau of Public Enterprise. The Committee
feel strongly that as a result of delay of two
years in enforcement of these orders, the Sche-
duled Caste/Scheduled Tribe employees have
been deprived of the opportunity for two years
to get promotional quota under these orders
without any fault on their part. The Committee
recommend that the Department of Heavy In-
dustry should fix responsibility for the serious
lapse in applying these orders to BHEL in 1972
itself. The Committee would like to be inform-
ed of the investigations made and action taken
in the matter, The Committee would also like
the Government to considér as to how the
persons who have suffered on account of this
delay should be compensated.

The Committee fsil to understand that while
the Government directive on reservation in pro-
motion on the basis of seniority subject to fit-
ness was made applicable to Ministries/Depart-
ments in 1972, why the Bureau of Public Enter-
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18
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2.8
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prises took two years to circulate it to the Pulic

‘ The Committee would like to
know the precise reasons for this inordingte
delay on the part of the Bureau of Public Enter-
ia The Committee, however, recommepd
that the orders/instructions issued to the
tries/Departments by the Department pi
Personnel relating to reservations in services
should be made applicakle simultaneously to fhe
public enterprises under their administrative
control and no time should be lost in the olmer-
vance of procedural formalities.

The Committee note that Liaison Officers for
looking after the work relating to representatid
of Scheduled Castes and Scheduled Tribes
been nominated both at Hyderabad and Har
Units of BHEL. Scheduled Caste/Schedyléd
Tribe Cells have also been created to assist the
Liaison Officers to discharge their duties.

The Committee recommend that the appokst-
ment of Liaison Officers, the duties assisgned to
thern and the creation of Scheduled Caste,
Scheduled Tribe Cells should be widely mpde
known to the employees by means of a circulr
The Committee also recommend that the Depgtt -
ment of Heavy Industry should issue necessgr
instruct’ons in this regard to all the PgBlic
Entcrprises under their control

During the course of their study tours, Jhc
Commitltee have observed that the Liaisor

' OMicers are not always fully conversant with Jhc

various instructiens issued regarding rese?ys-
tiohs for Schéduled ‘Castes/Scheduleq Tdbe
Onaccounto!"lt&utmomaﬂonmdkmﬂdy‘
u:ey-renotnblewmedmeompnmo'
.feservation onllers by the appointing

'f‘beComuﬁttee thdtfom,m&ndthd -

2078 LS—7
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able training courses should be arranged for the
Liaison Officers in various units of BHEL so as
to enable them to get fully acquainted with the
rules/instructions relating to reservation in ser-
vices issued from time to time and their correct
interpretation,

The Committee also suggest that Department
of Heavy Industry should arrange similar train-
ing courses for the benefit of Liaison Officers in
the various public enterprises under their con-
trol.

The Committee note that grievance register
common to all non-executive employees is main-
tained at Hyderabad Unit. The Committee re-
commend that a separate grievance register
should be maintained for Scheduled Caste/
Scheduled Tribe employees in the Unit and the
action taken on each grievance should be indi-
cated against the respective grievances in the
register. This register should be an open docu-
ment and available for inspection by an emplo-
yee, if he so desires.

The Committee have been informed that there
is a mutually agreeq grievance procedure at
Hyderabad under which an aggrieved employee
has to submit his grievance to the Foreman/
shop manager/chief Personnel Manager/General
Manager etc. under various stages mentioned in
the procedure. In the opinion of the Committee
this appears to be a cumbersome procedure. The
Committee desire that the Procedure should be
appropriately amended to make it clear that
Scheduled Caste/Scheduled Tribe employees are
free to make their complaints direct to the Liai-
son Officers.

»

The Committee note that recruitment of

Engineer Trainees is made on all India basis by
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the Corporate office through a written test and
interview.
—
The Committee further note that for recruj-
ment of Engineer Trainees in BHEL, till 14%2
all Scheduled Caste and Scheduled Tribe cangi-
dates who appeared in the written test were
calleq for interview irrespective of their macks
in the written test. By this method the Cem-
pany was able to clear the backlog in the cate-
gory of Scheduled Castes. The Committee fgél
that this method should not have been diseem-
tinued as it is helpful for filling the current re-
served quota and also for cledring the previous
backlog. The Committee, therefore, recommend
that the practice of calling all Scheduled Caste/
Scheduled Tribe candidates who have appeared
in the written test for interview should be ees-
tinued till the backlog is wiped out completely.

It has been stated that candidates selected an
the basis of written test and interview are put
on one yeur training on successful completion tf
which they are absorbed as Engineers. Thr
Committee recommend that Scheduled Caste/
Scheduled Tribe candidates who are not success-
ful at the end of one year training period should
not be rejected outright. They should be put.®n
training for a further period of one year so that
they get a second chance to make up the del-
ciency and may be ultimately absorbed in the
organisation as far as possible.

The Committee also recommend that an officer
belonging to Scheduled Caste/Scheduled Tril<
community should be included in all Selecthn
Boards frrespective of the fact whether the selet-
tion i3 for general candiates or for Scheduled
‘Caste/Scheduled Tribe candidates or for both
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The Committee note that one of the reasons for
delay in filling up reserved vacancies in Hydera-
bad Unit is that the Employment Exchanges
takes 10--12 weeks before issuing non-avail-
ability certificate. In the absence of no-avail-
ability certificate, the Company is unable to
issue advertisement for the reserved vacancies.
The representative of the Undertaking has stated
during evidence that they have been contacting
the Commissioner  for Scheduled Castes and
Scheduled Tribes in this regard and the action
taken would by and large solve the problem.
The Committee feel that Employment Exchanges
should not take more than 2 wecks for issuing
non-availability certificale in case they are un-
able 1o sponsor candidatas to fill the posts re-
served for Scheduled Caste and Scheduled Tribe.
The Committee, therefore, recommend that the
Ministry of Industry (Devtt. of Heavy Industry)
should take up this matter with the Ministry of
Labour (Directorate General of Employment &
Training) for issue of necessary instructions to
Employment Exchanges in this regard.

The Committee further note that copies of
adveriisements and notifications are brought to
the notice of local MLAs, Commissioney for
Scheduleq Castes and Scheduled Tribes and
other authorities, The vacancies are also brought

_.to the notice of recognised Associations/Organi-
sations at local, State and National level. During

evidence the representative of the Ministry
stated that it would be better if a consolidated

" list of such’ organisations was circulated to the

Undertakings. In this connection the Committee

weuld Hke to point eut that o list of association®

recoghlscd as representative of Scheduled Castes
and Scheduled Tribes to whom the reserved
wacancies should be notified is given in Appendi
II of the Brochure on Reservation for Scheduled

.
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Castes and Scheduled Tribes in services (6th
Edition) brought out by the Deptt. of Personnel
& Administrative Reforms, Ministry of Home
Affairs. The Committee recommend that the
Ministry of Industry (Deptt. of Heavy Industry)
should supply a copy of this Brochure to ‘all
Public Undertakings under their adminijstrative
control whe should be instructed to send em-
ployment notices to these associations regularly.

The Committee further recommend that copies
of advertisements and notifications for reserved
vacancies should also be sent to the Members
of the Parliamentary Committee on the Welfare
of Scheduled Castes and Scheduled Tribes.

The Committee note that several types of jobs
in BHEL such as cleanliness etc. are got deng
through contract labour. This is done under
Regulations framed by the Undertaking for this
purpose. The contractor’s employees are not the
employees of the Undertaking and as such they
do not get the benefit of permanent employment
in BHEL against the reserved posts. The repre-
sentative of the Undertaking stated during evi-
dence that the question of contract labour would
be examined and wherever it was possible to
abolish the contract system it would be done and
the empiovees would be given full time job.

The Committee feel surprised that a big
organisation like BHEL are unable to employ
Sweepers on a regular basis and they are still
encouraging the system of contract labour. The
Committee recommend that BHEL should em-
ploy Sweepers on a regular basis and the practiec
of employing them through contractors should
be stooped forthwith.

The Committee note that relaxation in written
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3.59

Caste/Scheduled Tribe candidates in the case of
recruitment of Engineer Trainee posts. The
Committee recommend that the maximum num-
ber of marks given to Scheduled Caste/Sche-
duled Tribe candidates as relaxation in written
test should be specifically stated in the Recruit-
ment Rules. It should also be precisely men-
tioned in the advertisement for recruitment by
a written test.

I{ has been stated that at Hardwar Unit all the
eligible Scheduled Caste/Scheduled Tribe em-
ployees in the zone of consideration for promo-
tion are promoted unless they are unfit on the
ground of misconduct or poor work performance
while in regard to the Hyderabad Unit it has
been stated that 5 marks are gdded to the aggre-
gate marks obtained by Scheduled Caste/Sche-
duled Tribe employees, The Committee are sur-
prised to note that relaxations/concessions given
to Scheduleq Caste/Scheduled Tribe candidates
are different in the two Units of BHEL. The
Committee recommend that there should be a
uniform pattern for giving relaxations/conces-
sions to Scheduled Caste/Scheduled Tribe em-
ployees in promotion in the various units of the
Undertaking.

The Committee note that in BHEL there is
Career growth promotion policy unlike in Cen-
tral Government offices which have vacancy ori-
enteq system of promotion. Under Career
Growth policy, promotion does not depend upon
availability of vacancies and the employees in-
cluding those . belonging to Scheduled Caste/
Scheduled Tribe who have completed a prescrib-
ed period of service in the lower grade are up-
graded subject to their satisfactory performance:
There is reservation in promotion to the extent
of 15 per cent for Scheduleq Caste and 74 per
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cent for Scheduled Tribes which is effectie from. -
4-11-1974. Scheduled Caste/Scheduled Tribe
employees who come within the zone of consi-
deration are given 5 marks concession and are
adjudged separately by the Departmental Pro-
motion Cammittee which assess their suitability.

The Committee feel that in Central Govern-
ment officers, in promotions made on the beais
of seniority subject to fitness there is no possi-
bility of Scheduled Caste/Scheduled Tribe em-
ployees being dropped from promotion if the
vacancies are available and are also reserved in
accordance with the points in the roster, unless
they arc found unfit for promotion.

The Committee are of the view that in the
absence of any roster system of promotion for
Scheduled Castes/Scheduled Tribes in BHEL,
the Scheduled Caste/Scheduled Tribe employees
have not been placed in any advantageous posi-
tion by the extension of the scheme of reserva-
tion in promotion to that undertaking since
1974. The Committee would like the Department
of Personnel and the Bureau of Public Enter-
prises to examine to what extent the element of
reservation in promotion is beneficial to Sche«
duled Caste/Scheduled Tribe employees in the
undertaking which have career growth policy of
promotion. The Committee desire that some
procedure should be devised to ensure that the
prescribed percentages under the Reservation
Orders go to employees belonging to Scheduled
Caste/Scheduled Tribe under this scheme.

The Committee have been informed during
evidence by the representative of the Undertak-
ing that among Scheduled Castes and Scheduled
Tribes only those were not promoted against
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whom there were cases of indiscipline or mis-
eonduct or were unsuitable for the post. The
Commiittee, however, find that a large number

-of eligible Scheduled Caste/Scheduled Tribe

employees were not promoted at Hyderabad
Unit and HEEP of Hardwar Unit during the
years 1982, 1983 and 1984. These constitute 25
per ceni to 30 per cent of total number of eligi-
ble Scheduled Caste/Scheduled Tribe employees
at Hyderabad unit and 15 per cent to 20 per cent
at HREP of Hardwar Unit. The Committee re-
commend that cases of Scheduled Caste/Sche-
duled Tribe employees who were not promoted
at the two units during 1984 should be reviewed
at the highest level and the Committee he ap-
prised of the result of the review.

With a view to allay the feeling of injustice ar
discrimination amongst Scheduled Caste/Sche-
duled Tribe employees the Committee also re-
commend that in future, all cases of SC/ST em-
ployees who are dropped out at the time of pro-
motion should be placed for approval of Chief
Executive of the unit before the results are
announced

According to the promotion policy, an attempt
it always made by the Divisional Head to ex-
plain to an employee the reasons for his non-
selection so that the employee has an opportu-
nity to make up his deflciency in the relevant
areas. There'is also prevision in the policy for
an employee to submit a representation against
his non-selection. The Committee note that
there is no fixed or regular procedure in the
Company to intimate to employees about the
reasons for non-selection for pramotion. The
Committee recommenq that reasons for non-
selection for promotion should be intimated to
the cmployees to enable them to make represen-
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tations in an effective manner or make efforts
to improve their performance,

The Commistee note that a member belong-
ing to Seheduled Casta/Scheduled Tribe is
invariably associated with Selection Boards/De-
partmenial Promotion Committees as per Gov-
erninent directive.

The Committee have been informed during
evidence that Scheduled Caste candidates are
interviewed separately only in case ot special re-
cruitment, othe:wise they are interviewed along-
with others. In this connection the Committee
would like to draw. attention to the Ministry of
Home Aftuirs O.M. No. 1/1/70-Est.(SCT) dated
31-7-70 according to which interview of Sche-
duled Cartes and Scheduled Tribes candidates
should he held on a day or sitting of the Selec-
tion Cammittee ather thaw the day or sitting on
which general candidates are to be interviewed
so ithat Scheduled Caste and Scheduled Tribe
candidates are not judged in comparision with
general candidates and the interviewing autho-
rity/Board is/are prominently aware of the need
for judging the Schedled Caste/Scheduled Tribe
candidates by relaxed standards. The Commit-
tee recommend that this directive should be fol-
lowed scrupulously by BHEL. Suitable instruc-
tions in this regard should also be circulated to
all the Units of BHEL.

The Committee attach great importance to the
proper maintenanace of rosters, as in their view,
rosters are the only mechanism through which
the representation of Scheduled Castes and Sche-
duled Tribes in services can be ensured.

The Committee note that rosters are being
maintained in BHEL for each category of posts.
The Commiittee recommend that separate rosters
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should be maintained for posts filled by direct
recruitment and by promotion.

The Committee further recommend that
rosters in respect of all posts to which recruit-
ment is made on all India basis should be kept ir.
the corporate office provided there is common
seniority and persons can be transferred from
one unit to the other,

During evidence the representative of the
Undertaking had stated that a circular would be
issued to the employees that rosters were open
for inspection by them. The Committee desire
that a copy of the circular should be sent to the

-Committee for their information.

The Committee are concerned to note that 28
Scheduled Caste and 48 'Scheduled Tribe reserved
vacancies in Hyderabad Unit could not be filied
up during the years 1981, 1982 and 1983 and were
carried forward. The number of posts whi~h lap-
sed during these years is 13 Scheduled Castes and
14 Scheduled Trbies.

The Committee feel unhappy that even in
Group ‘C’ a large number of posts including
those of stenographer, draftsmen telephone opera-
tor and Accountant Trainee have lapsed. The
Committee are of the view that if serious efforts
had been made it should not have been difficult
to fill up these posts by resreved category candi-
dates during the 3 year period of carry forward.

The Committee are surprised to note that in
Hardwar Unit (HEEP), as many as 281 Schedul-
ed Caste and 141 Scheduled Tribe reserved posis
upto 1980 were dereserved|lapsed. These include
55 Scheduled Caste and 12 Scheduled Tribe posts
in Group ‘B’ and 205 Scheduled Caste and 111
Scheduled Tribe posts in Group ‘C’. The Coramit-
tee feel that dereservation or lapsing of a large
namber of vacancies is indicative of the fact that
sincere efforts have not been made to recruit

o —
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Scheduled Caste/Scheduled Tribe candidates
before the expiry of carry forward period of 3
years. The Commtitee are, as a principle, nppos-
ed to dereservation, or lapsing of reserved vac-
ancies. The Committee recommend that dereser-
vation should be resorted to only when it is ab-
solutely necessary and all efforts including spe-
cial recruitment for Scheduled Caste/Scheduled
Tribe candidates have failed.

The Committee note that the total number of
Scheduled Caste!Scheduled Tribe employees in
BHEL which was 3142 (9.12 per cent) and 202
(6 per cent) respectively in July, 1970 when re-
servation rules were made applicable, has increa-
sed to 9721 Scheduled Castes (13.72 per cent) and
1098 Scheduled Tribes (1.55 per cent) as on
1-1-84. The Committee regret to point out that
even the overall percentage of Scheduled Castes|
Scheduled Tribes employees of BHEL at present
is less than the prescribed percentage for them,
namely 15 per cent for Scheduled Caste and 7-112
per cent for Scheduled Tribe.

The Committee are unhappy to note that
Groupwise, the percentage of Scheduled Caste!
Scheduled Tribe in Group A is 5.76 and 0.72,
in Group B 4.62 and 0.88 and in Group C it is
11.79 and 1.63. These percentages are far below
the prescribed percentages for Scheduled
Caste|Scheduled Tribe employees. Even in Group
D, the percentage of Scheduled Tribe is only
2.48 as against the prescribed percentage of 7.5.
The Committee recommend that BHEL snould
make concerted efforts to increase the intake of
Scheduled Castes in Groups A. B & C and of
Scheduled Tribes in all the four Groups by re-
sorting to speclal recruitment and by relaxing
the standards.

The data relating to staff strength in Hydera-
bad Unit and two Plants of Hardwar Unit of
BHEL in 1983 as given in Appendices VI. vIit
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‘ & VIII indic-ates that apart from shortfalls in

Groups ‘A’ and ‘P, thete dre considerable short-
falls in Groups ‘C’ and ‘P’ also. The Committee
need hardly stress that earnest and vigorous
efforts should be made to wipe out the shortfalls
in these two Groups for which high technical
qualifications are not necessary. Scheduled
Castés/Scheduled Tripes possessing the minimum
eduesational qualification should be selected and
given intensive Training in order to equip them
for specific jobs. The committee refuse to be-
leave the Scheduled Caste/Scheduled Tribe
candidates are not available for the posts of
clerks, Daftry, Record Keeper, Mali and Atten-
dants for which no technical skills are needed.

The Committee regret to note that except
for Scheduled Castes in Groups D, there is short-
fall of Scheduled Castes and Scheduled Tri-
bes in all thé Groups in both the Plants
of the Hardwar Units. In spite of this
shortfall exclusive advertisement for Scheduled
Castes and Scheduled Tribes was issued by Har-
dwar Unit only once in 1975 when backlog was
reduced to some extent. The Committee fail to
understand the reasons for not issuing exclusive
advertisements subsequently. The Committee
need hardly emphasise that special recruitment
exclusively for Scheduled Castes and Scheduled
Tribes 1s the onhly way to clear the backlog of
reserved vacancies and recommend that special
recruitment should be resorted to as often as it
is felt necessary|possible.

The Committee have been told at the time
of official evidence that a special scheme to tack-
le the problem of shortfall in Scheduled Tribe
category is not yet finalised. The Committee re-
commend that the schem® should be ﬁnalisgd
without any further delay and implemented 7
all earnestness to reduce the backlog of Schecu-
led Tribes in the services of BHEL. The Com-

e
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mittee would l'ke to be apprised of the scheme
and the results achieved after its implementa-
tion. Tne Committee suggest that special recruit-
ment should be resorted to for this purpose.

The Committee note that during the years
1881 to lvis, Y1 empioyees from Hyderabad Unit
were sent abroad for training, out of which 9 em-
ployees be.onged to Scheduled Castes and none
to Scheduled Tribe. From Hardwar Unit, out of
80 Exe -ut,ves trained abroad, only two were
Scheduled Caste/Scheduled Tribes during the
same period. The Committee have heen inform-
ed during evidence that information regarding
availability of suitable Scheduled Caste/Sche-
duled Tribe employees is now being furnished
while putting up any training proposal to the
Chairman & Managing Director for approval.
The Committee recommend that perference
should be given to Scheduled Caste|Scheduled
Tribe officers for various training programmes
held in India and abroad so a8 to familiarise
them with the modern methods of management
& technology & thereby equip them to occupy
higher executive posts in Bharat Heavy Electri-
cals Ljmited,

The Committee have also been informed
during evidence that instructions have been is-
sued to the various Units of Bharat Heavy Elec-
tricals Ltd. to organise special training for Sche-
duled Caste'Scheduled Tribe engineering trainces
selected with relaxed standards to improve their
eM-~‘an~v and provide technical knowledge. The
Committee recommend that the training prog-
ramme should not be confined to the category ot
Engineers onlv but other categories of employees
belonging to Scheduled Caste{Scheduled Tribe
who are recruited with relaxed standards should
also be given extra training to ensble them to
.come up to the standard of other employees. The
Committee further recommend that detafls of
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extra training to be given to Scheduled Caste!
Scheduled Tribe employees in various categories
of posts should be drawn up by the Corporate
office for the sake of uniformity and instructions
should be issued to all the units. The Commiitee
desire that a copy of the instructions issued in
this regard shouid be furnished to them for .n-

formation.

The Committce regret to note that no appren-
tice belonging to Schedule Tribe was recruited
for training in Hardwar Unit (HEEP) of Bharat
Heavy Electricals Ltd. during the years 1981 fo
1983. The Committee recommend that with a
view to attracting more and more candidates be-
longing to Scheduled Castes|Scheduled Tribes.
the Company should advertise their training pro-
grammes in leading newspapers in regional lang-
uages and also through broadcasts over All India
Radio.

According to the information furnished to the
Committee, it is seen that total number of traia-
ed apprentices absorbed in Hardwar Unit (HEEP)
was 203 in 1981, 182 in 1982 and 72 in 1983
out of which those belonging to Scheduled Castes
numbered 30 in 1981, 21 in 1982 and 7 in 1983
while none belonged to Scheduled Tribe. Accord-
ing to instructions issued by the Ministry of Lab-
our vide their O.M. No. DEGT: 2(6) dated

28-5-1980 30 per cent of the direct recruitment

vacancies should be filled up by trained apprentic-

es. The Committce recommend that in order to
make up the backlog in reserved vacancies, all
trained apprentices belonging to Scheduled Castel
Scheduled Tribe should be absorbed i Services
of Bharat Heavy Electricals Ltd, o

In regard to their policy of absorbing trained
apprentices, the Committee have been informed
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that after completion of their training, apprentic-
es are relieved with advice to get their names re-
gistered with Local Employment Exchange. As
and when vacancies arise, Bharat Heavy Electri-
cals Ltd, contacted the local Employment Ex-
chavge to nominate the apprentices trained at
Bharat Heavy Electricals Ltd. The represen-
tative of Bharat Heavy Electricals Ltd.. also
stated during evidence that under Apprentices
Act, it was not their responsibility to give service
to apprentices.

The Committee feel tha; the evtire burden of
nomiunating the trained apprentices should not be
placed on the Employment Exchange. Even though
the names are required to be spomnsored by e
Employment Exchange, Bharat Heavy Electricals
Ltd. should also keep a close watch that their
trained apprentices particularly those belonging
to Scheduled Caste and Scheduled Tribe commu-
pities are nominated by the Employment Bx-
change. '

The Committee note that there is reservation
for allotment of residential quarters to Scheduled
Castes)Scheduled Tribe ecmployees of BHEL ¢o
the extent of 10 per cent in respect of type A gquar-
ters and 5 per cent in allotment of type B and

C quarters.

The Committee note that in Hardwar Unit,
out of a tota] of 4770 employeces who have been
provided bousing accommodation 229 belong (o
Scheduled Caste/Scheduled Tribc Communities.
Break-up of these figures according to the type of
quarters has not been given. The Committee de-
sire that the Undertaking must easure that accom-
modation of types A, B & C is allotted to Schedul-
ed Caste/Scheduled Tribe employees at least to

the extent of reservation to which they are en-

Ctiged
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The Committee regret to point out that in
Hyderabad Umit the number of quarters allotted to
Scheduled Caste|Scheduled Tribe in types B and C
i8 less than S per cent. The Committee recommend
that 5 per cent Ttesrevation in Types B and C

quarters must be followed -strictly and in future
allotraents this shortfall should be made up.

The Committee note that both the Hyderabad
and Hardwar Units of Bharat Heavy Electricals
Ltd. are operating a number of Welfare Schemes
for the bencfit of their employees and their fami-
lies. The Committee further note that for socio-eco-
nomnic development of weaker sections including
Scheduled Castes|Scheduled Tribes, Hyderabad

Unit has started certain activities like establish-
ment of fodder farnis, opening of Community Cen-
tre etc,, in a neighbouring village while Hardwar
Unit has aodpted two neighbouring villages for

welfare activities. The Committee recommend that

instead of niecemeal activites here and there, the

Bharat Heavy Electricals Ltd. units should make &
survey of the villages in peripheral areas and adopt
villages with concentration of Scheduled Castes|
Scheduled Tribes for their all-round development.

The Committee also recommend that a schem¢
should be devised for giving scholarships to the
children of poor Scheduled Castes and Scheduled
Tribes Fving in peripheral villages so that more
and more Scheduled CastelScheduled Tribe child-
ren are able to get education,

'The Committee further recommend that vil-

lage Develobment programmes should be imple-
_mented in coordination with other Developmental

. .. apencies of the State (Novernment to avoid dupli-

eation, . Wide pnblicitv should be given to the

. ..varions Welfare Schemes <o that maximum num-

ber of Scheduled Cacta/Schednlad Tribe persons
can take advantage of the Welfare schemes

R
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